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'i'he (Malkharoda aî d Gaoutia Villages Laws B i l l .............................................

t The Indian Penal Code (Amendment; Bill . . , .
Statement of .Buainess • . . • • . .

ilS3
1 1 8 3 -9 0
1 1 9 0 -9 1

1 1 9 1 -1 2 0 3
1 2 0 3 - 0 i

*1201—05
1305— 15

1216
1216

1 2 1 7 -1 8
121S
1218

1 2 1 9 -2 9
1229—30

1231
1231—70

1271
1271— 85 

1285— 1302 
 ̂'

1 3 0 3 -0 4
1 3 0 4 -2 4  
1 3 2 4 -2 5 .



V
o O

>#lDx\EftDATf, 218T MaRCH, 1923—  * 0
MemSer Sworn . . .  ̂ . .
QQestions an4 AnswerR . . . . . . .
Bill Jaid on the T a b l e ...................................................................

^ ^  TLe Indian Finawe B i l l ...................................................................
Mahendra Partab Siogh Eitates Bill . . . .

Keport of Select Committee on Amendments to Standing OrderH 
Bills assented to bj His Excelloncy the Governor Genei-al . 
I’esoltttion re Emigration of Unskilled Labour to Mauritius .

Faa»AY, 23bj> Mabch, 1923-^
Messages from the Legislative Assembly .
Billfi laid on the Table . . . ,
The Indian Fiiiafjce Bill . . . .

Mojsdat, 20th MAiicii, 1022—
Questi)iiu and Answeru . .  ̂ .
Ti e Mahendra Partab ISingh £>t.‘iteti Bill .
The Legal Practitiouery (Women) Bill , ,
The Indian Merchant Shipping Bill .
Statement of Busineus . . .

Tu£sbay, 2 / th March, 1928—
Message from the Legii^hitive Abse.u bly . , .
Thu Indian Finance bill
Adjournment of ('duncil of Suito and attcmdanco at uieetin^n.

PitOE*.

1327 
. 1̂327-34
. 1884'
. lS36- 3ti

138U— 3J}, 
1388 
1388 

1838— 46

O 1347 
13i7— 48
1848— 97

18U9—1401 
1401— 07 
1 417 -08
1408— 10 

1410

J411
1411— 18

1418



\ COUNCIL OF STATE.
Friday, the 16th February 1923.

The Council assembled at Metcalfe House at Eleven of the Clock. The
Honourable the President was in the Chair.

EE80LU TI0N  RE INQUIEY INTO INDUSTBIAL FINANCE AND
INDUSTEIAL BANKS.

The HONOUIIABLE M r . V . G . KALE (Bombay: Non-Muhammadan): " 
Sir, the Besolution which I have to move runs as follows:

“ This Council recommends to the Governor General in Council that he should be 
pleased to give effect, at as early a date as practicable, to the recommendation of the 
Indian Industrial Commission regarding an inquiry, at the hands of an expert com­
mittee, of the question of industrial finance and industrial banks.**

Sir, I claim no originality for the suggestion which has been embodied in
this Besolution. The proposed inquiry, if it is carried out, will fill an import­
ant gap in our knowledge regarding the subject of industrial finance and in­
dustrial* banks in this country. I may, Sir, take it that it ia the accepted
policy of the Government of India to do everything that is practicable
and in their power to encourage and support Indian industries consistently,
of course, with the best interests of the country and the people at large.
It was to find out in what way this policy could be given effect to in
practice, it was to find out what should be the methods of helping  ̂indus­
tries, financially and otherwise, that the Indian Industrial Commission
was appointed in 1916. That Commission went into the whole question of
the present position and the difficulties of indigenous industries. It also
considered the question of the prospects of Indian industries and made a 
number of very important recommendations in connection with the steps
that can be and ought to be taken by Government to support and to en­
courage the development of industries in this country. One of the most
important questions connected with industrial development in India is
related to finance. Without a sufficient supply of capital it is not possible
for any country to make rapid advance in the matter of the progress of its
industries. The Industrial Conmiission inquired into the position of in­
dustrialists in Presidency towns and in the mufassal in this regard. From
the evidence recorded by the Commission it came to the conclusion that
so far as Presidency towns were concerned there was not much difficulty
felt by industrialists in obtaining capital, but it was capital rather of com­
mercial than of an industrial nature. However, in the mufassal and also
in the Proaj^ency towns there were serious difficulties expeijenced ^y
industrialists in obtaining capital for starting and running their mdustries.
The Commission could not come to any practical conclusion as to the
particular methods by which this difficulty may be overcome. The Com­
mission has, however, made various’ suggestions as to how Governments can
go to the direct assistance of industrialists by means of scientific develop­
ment, by means of research, by means of technical education and so forth—
matters into which we need not go on the present occasion. In all these
wavs Government can, of course, directly assist indigenous industries;

 ̂ ' ( 7 7 3  ) A



[l/fx. V. G. E^e.] • 7
but in the matter of finanoe for these industries the Qammis^ion had to
inquire into the meinods which are pursued in other oountries. They
thus came to industrial banks. They found that in foreign oountries, in
particular in Germany and in Japan, special industrial banks have been
started and they have been of the greatest assistance to the indigenous
industries of those countries. It was also discovered that the Govern­
ments of those countries were supporting these banks directly or indirectly.
I realise very well that banking in different coimtries of the world runs
on different lines. You cannot adopt the same banking system in all
countries whose conaiuons vary. Banking in England, for example, has
assumed certain shape and proportions and has also had a certain stamp
fixed upon it. Specialization is a peculiar feature of banking in England.

, English banking has been described as very conservative, but the conser­
vatism of English banking ha« been very largely responsible for tne
steadiness, the stability and the success of the banks in ^ a t  coimtry. In
other countries, however, the banks there could not rest content with
ordinary commercial banking, and consequently they had to take up inuus- 
trial banking as well. Many banks in Germany are industrial banks. They
take up shares in industrial ventures and in other ways they are able
to give help to new industries. The Industrial Commission has put it
on record that similar banks exist in Japan and it is believed that the
Japanese Government gives help to these industrial banks. You may
therefore have purely industrial banks or purely commercial banks, or
tanking business may be done by a mixed method, where industrial banks
carry on the ordina^ commercial operations of banking as well. The
Industrial Commission, however, had not sufl&.cient evidence to enable it
to record any specific recommendations as to the manner in which industrial
banks might be started in this country a<id might be subsidised or assisted
by the Government. They have indeed laid down certain conditions which
must be satisfied by successful industrial banks; and undoubtedly it is

V only if those conditions are satisfied that industrial banks are likely to
prove a success. At the same time, they made a specific recommendation
to the Government that inasmuch as they were not in a position to make
a recommendation themselves in that behalf, a small expert committee
should be appointed in order that it may thresh out this question of indus­
trial banking and industrial finance. A number of questions will have to
be consider^ by that committee—whether the industrial banks shall be
provincial or Imperial in character, and what should be the relations between
provincitd banking and Imperial banking. Some of these are very im­
portant matters and an expert committee alone can deal with those sub­
jects. I am afraid it may be contended that since the Industrial Commis­
sion made its recommendation, conditions have changed and conse­
quently it is not possible add also not desirable to carry out that particular
recommendation of the Industrial Commission. I do not, however, see
ha^ this difficulty of the Reforms and also of economic ami financial
changes wfiich have occurred in the meanwhile, can stand in tlie way of an
inquiry such as was desired by the Industrial* Commission itself. Conse­
quently, in order that the Government and the public may know how the
primary object that the Government has in view, of assisting indus­
trial development in its financial aspect, may be given effect to, this
inquiry is imperatively necessary . Let me make it quite clear that I do not
want Government in any way to commit themselves to -any financial
policy or industrial policy. I  do not want Government to take any parti­
cular measures forthwith for subsidising industries or assisting industries
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in some other manner. I do not want to ask Govem^pent to engroach
upon the liberties fv^i^h have now been cotiferred upon provincial Govern­
ments. I am aware that some of the provincial Governments have taken
up this question of advancing industries, and in Madras a piece of legis­
lation has been recently enacted. In the United Provinces also, tkis ques­
tion is being managed through a Committee or Board, and industries there
are being financially assisted, so that provincial Governments and provin­
cial Legislatures are assisting industries within their own jurisdiction. But
that is not the question which I am raising. The question here is an all-
India one. For example, the expert committee which the Industrial Com­
mission recommended might come to the conclusion that there should oe
an Imperial Bank.

The H onourable Mr. D. T. CHADWICK (Commerce Secretary): 
There is an Imperial Bank of India. It is in existence now.

The H onourable Mr. V. G. K A LE : Of course, I mean an Imperial
Industrial Bank. I thought Mr. Chadwick would understand, when I
was speakmg on an industrial question, that an Imperial bank referred
to by me, was an Imperial bank started, assisted and conducted primarily
with the object of assisting Indian industries. It might also be that that
expert committee might ask the existing Imperial Bank to do some­
thing in the way of aavancing indigenous industries. I'hen the relations
between such an Imperial Bank and the work that the provincial Govern­
ments will be doing, will have to be detennined. It is a matter, therefore,
entirely one that the Government of India alone can perform, it cannot be
delegated or relegated to the provinces and the Government of India cannot
shirk its responsibilities. In this matter the work of the Industrial Com­
mission will not have been carried to its logical conclusion if this gap is
left, and therefore J  do not believe that the Government of India will have
any strong ground to stand upon if they do not accept my Resolution. I
ask the House to realise the importance of industrial finance and industrial
banking. We cannot dispose of that subject off-hand. If we do want
that Government should directly of indirectly assist Indian industries, first
of all we shall require facts to go upon. Who is to collect these facts
Bjxd who is to draw conclusions from those facts? It is only an expert
committee which can do it. Therefore, the appointment of thijS expert
<5ommittee is essential for carding out that Very policy and those very prin­
ciples to which Government is already committed. With these words, Sir,
I commend this Resolution to the acceptance of the House.

The H onourable B aja Sir HABNAM SINGH (Nominated Indian
Christian): Sir, the motion before us involves questions of great national
importance, as it affects not only the well-being of the people, but indirectly
the financial resources of the State. •

The report of the Indian Industrial Commission was published some
years ago; t^t I do not know what has been done since then to^^ve effect
ix> the reconimendations. ^

So long as India pi^du6e8 only raw materials as she has been doing,
I  do not see any prospecii of securing the economic safety of the county.
This cannot be secured, as the Commission found, without the co-operation
and stimulation of the Government.

One of the chief difficulties that have handicapped Indian Industries is
the lack of financial facilities. The findings of the Commission are clear
and oottvincing on this point. The difficulties of obtaining loans and
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[I^aja Sir Hai^am Singh.] • s
finanoial assistanoe which are fe lt / ’ they said, are «zperienced chiefly
in the case of middle class industrialists.'' Indians suffer in a special degree
from this deficiency as they find it difficult to get any assistance from
European managed banks. The Tata Industrial Bank, which is at present
the only one of its kind, cannot cope with the needs of the coimtry.

Sir, I cannot exaggerate the importance of the question. It is only the
development of the industries of the country that can save us from national
bankruptcy. '

It is needless for me to point out. the great financial difficulties which
the Ooverment have to encounter year s^ter year. The annual Budget
shows a deficit which the most clever devices of taxation seem unable to
meet. I believe that the chief vay, if not the only way, to our financicJ
solvency lies in increasing l^e weal^ of the country by developing the local
industries, big and small. An industrial advancement will not only raise
the standard of life in this country, but produce more room for effective
taxation and the increase of revenue.

The first step towards the end is an expert inquiry regarding the question
of induskial finance and industrial banks. With these few words I would
strongly support the motion.

The H onourable Khan B ahadur IBRAHIM HAROON JAFFER
(Bombay Presidency: Muhammadan): Sir, I have very great pleasure
iu supporting the Resolution just moved by my Honourable friend Professor
Kale. If I may focus, in my own way, tho points he sought to make out
in the course of his interesi^g speech, I may say that he wants Govern­
ment to complete the work of investigation which the Industrial Commis­
sion had to leave imfinished in one important particular. I am aware
that several difficulties will be raised against the proposal of my Honourable
friend. It will be said that conditions have chained since the Industrial
Commission's reconunendations made, and it is no longer n ecess^
or possible to give effect to the suggestions embodied in the Resolution
before the House. It may be contended that Industrial banks to be started
or assisted by Government are not a practical proposition, and that such
things must be left entirely to private enterprise. Provincisd autonomy may
also be cited as an argument why the question of industrial banking and
finance cannot be deedt with by the Central Government. I think. Sir, the
Honourable Mover of the Resolution has already effectively anticipated these
objections,and I am anxious to emphasise only one point and it is this. What­
ever view one may hold as to the proper method of achieving the object,  ̂
there is, I feel, general agreement that industries in India reqmre the
encouragement and support of the State in order to bring about the rapid
economic development of *the country, which every one has at heart.
There can be no satisfactory industrial development without proper and
aditquate finance. And, how this finance is to be provide<^ cannot be
decided wfthout an expert inquiry, such as is proposed in the Resolution
before the House. The Government and the ^public will be all the better
for the light that will be thrown on the whole subject of industrial finance
by the proposed inquiry, and I trust that the whole House will unanimously
support the Resolufion.

The H o n o u r a b l e  C o l o n e l  Sm UMAR HAYAT KHAN (*Wes5 Punjab:
Muhammadan): Sir, generally when any Resolvtion comes up, it is asked
that there should be a Committee to investigate into the matter. Perhapt
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such a course miw be necessary \o achieve the object.,  But whenever a
Committee is apiX>inted it involvee money, and I do not think that the
Government of India have got m,uch money in these days. All the same,
I think this is a useful purpose and if funds are available there will , be
no harm in having such a Committee. Committees sometimes are very
useful. Sometimes their work is shelved. But in this case 1 think it will
be useful. For instance, take Germany and Japan. Whenever there id 
any industry, unless the whole money of the public and the Government
supports it, th^ industry cannot be a success. I am very glad that such a
Besolution has been brought forward. I do not oppose it, but give it my
cordial supporfc. •

The H onourable Mr. D. T. CHADWICK (Commerce Secretary): Sir,
the Honourable Mover of this Besolution, Professor Kale, invites us to
enter upon a very interesting line of economic inquiry. He says the Indian
Industrial Commission was unable to examine this problem thoroughly and

. satisfactorily from the point of view of India. Certcdnly that Industrial
Commission went into its subject as deeply,, I suppose, as any Commission
that ever sat. It examined nearly everybody that could help them in
any way; it toured the country; it took two years over its work. I do not
see what more advice could be got locally on this subject. They were,
however, unable to visit Japsin, Germany and Italy. If it is Professor
Kale’s intention that this new expert Committee should Have a tour in every
one of those countries, then I think every one of us would be a candidate to
serve upon it. But, Sir, we in this House axe not allowed to look at these
points from our own individual likes and dislikes; we have to look at them
from the condition of the county and the conditions in which we are living
here. Now I gather from this chapter on Industrial Finance in the Eeport
of the Indian Industrial Commission that the two points that it brings
forward, to which Professor Kale refers, are these. It says at the beginning
that, “  often the illiterate agriculturist views with considerable doubt the
deposit side, of the bank’s business.’ ’ Professor Kale himself said that
one of the difficulties in this country was in attracting money to banks for
banking purposes, especially in the mofussil. Then the report goes on
and envisages a particular kind of bank. It says: “  What ia then required
is a bank which can keep in touch with small industrialists, is able to esti­
mate the prospect of a fairly extensive range of industries, and possesses
funds which it can afford to look up for a time in securities not readily
realisable." ,

Well, Sir, the two conditions mentioned there are, I think, to a great
extent destructive of each other and i^at has been one of the difficulties
of getting anything concrete out of this chapter on industrial finance. It
is obvious that if we are to tempt the money that is lying in the villages
and small towns into productive concerns, th^ first thing necessary is to
inspire confidence; the first thing necessary is that those who possess those
capital respurces should be willing to deposit them in banks, w i^  certainty
of getting them back whenever desired. That means in elFect tney cannot
be on long-term deposits. ^It then follows that the receiving bank must
not invest heavily in securities not readily realisable. The first thing
then— and I think everybody will agree with me— t̂hat the country needs
is an extension of ordinary banking and an extension of our system of
cheques. That will help to mobilize the private finsmcial resources of our
ooimtry either for indurtries or agricultural development or for commercial
enterprises. It is impossible to ffiink that by means of a bank which will
not keep its assets as fluid as those of the present banks of this country,
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those savings could be tempted out. That is obviously^"impossible. Such
a bank in extending in the mofussil, would have to compete with other
money-lending associations, money-lenders and other banks. If that bank
had a large capital, as is here suggested, and tied up its funds for indefinite
periods, how* could it give to its customers the same terms as other
banks which keep their funds more fluid? Also, if a bank ties up its
funds in this manner, it is running very much greater risks. I think we
have been rather misled by the catch phrase “  industrial bank A busi­
ness which is sound from a business point of view is sound, whatever b  ̂
the name of the institution which imdertakes it. It is no more sound
because in the name of the institution which undertakes it the word
' industrial ' occurs. Then we have also, to some extent, suffered from
the glamour of what has been done in Germany, Italy and Japan. That
î  an interesting field for inquiry, but 1 would suggest to the House that,
as far as Germany and Italy are concerned, which axe the two chief examples,
those are countries in which general banking and banking facilities have ‘ 
been developed from the very early times. Sgme of the earliest banks
which were started were in Franlrfort and Genoa. Those too are the
countries in which co-operative credit societies have been so largely developed.
In other words, those countries mobilised small credit of the small agri­
culturist, etc., by co-operative credit societies. They did not mobilise the
resources of the small capitalist and the small agriculturist by means of
industrial banks. An examination of industrial banks shows that they
catered for a different kind of business. They did not act as fairly god­
mothers to a wide and miscellaneous assortment of small industrial con­
cerns. Most of them have specialised in the early stages of certain lines
of industry. If you try to work out the ramifications of some of the
German ones, you will find that some of those so-called industrial banks
and held up to us as patterns, developed especially the electrical industry.
They in fact hit upon an industry which had a future before it and this
iftdustry developed under their aegis as a trust: in other words, they were
a fine financial syndicate. But that they relied on the deposits of the little
agriculturist and other small resources and were prepared to finance small
local works, glass works, etc., such was not the case. Similarly in Italy,
one set of banks there took up and developed the hydro-electric systems.
Italy is a country without coal and the hydro-electric system was just coming
to the fore and under the aegis of those banks the hydro-electrification of
railways, hydro-electric power schemes, etc., were introduced. Also one
can see from Italy the danger which banks of this nature run. I am
speaking from memory— Î have not had the opportunity to look up to see
if I am right. My facts are right; I am only doubtful about, the name of
the b a ^ . Eighteen months or two years ago there was a ftevere financial
crisis in Italy owing to the failure of a large Italian bank.

^ e  H onourable M r . B. M . COOK (Finance Secretary): ,The Banca
Disconto?^ ^

The H onourable Mr. D. T. CHADWICK: I would rather not give the
name; I may be maligning a sound bank, but it was one of the big banks
of Italy. They, like other banks, had gone forward to develop a parti­
cular branch of industry. While others had been attracted by hydro­
electricity, they had been largely interested in iron and sieel. Durinfr
the latter portion of the war there was a^ enormous diavdopment in iron
and steel industry and they had advanced large sums of money to the
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Ansolda Works. After the war tkere came a big slump in.iron and steel
and just like any |ther industrial syndicate, that bank w& t down. Whilst
some of those banks heavily committed in industry have absolutely found
themselves unable to continue, others which conduct pure banking business
have beei^ 'able to weather the serious depression. It is not going to
encourager^it is not going to help us to mobilize the small savings of indus­
trialists by tempting them to invest in a body which is definitely going to
develop industries on terms and conditions at which no business man
would look. That, Sir, is as far as we have seen at present, and I submit
that whilst the practice of these countries forms a very fertile and interest­
ing field of inquiry for our economists in this country it is for Ihem to
pursue their inquiries as individuals and shew that these banks can solve
the proposition I have put before.

We have been asked, Sir, "  what has the Government of India done?*'
The Government of India began to examine this chapter. On came the
Eeforms Schemes, and industries and the development of industries became
a provincial transferred subject. As such, the Government of India are
prevented under the Devolution Rules from devoting, funds to that object;
it is disallowed; tRere is no question, if a Committee be appointed, of their
recommending tKat Government of India should subsidise such a financial
institution. In fact we should not be able to do so, as the Government of
India. Nearly every province examined this question of indi|strial banking
in their own province. I will read what Bombay said; it hate an advisory
industrial Committee of which I believe my Honourable friend Mr. Pur- 
shotamdas Thakurdas was or is a Member . . . .

The H o n o u r a b l e  M r . PURSHOTAMDAS THAKURDAS (Bombay: 
Nominated Non-Official): I was a member.

The H o n o u r a b l e  M r . D. T. CHADWICK: I only wanted the value
of his great support. This matter has been discussed by the Bombay
Advisory Committee. They were of opinion, firstly, that the organization
of industrial banks should be left to private enterprise, and, secondly,
that in view of the depressed condition of industries, there is no possibility
of arriving at a practical solution in the matter of industrial banks.

The H o n o u r a b l e  ^Mr. PURSHOTAMDAS THAKURDAS: Will the
Honourable Member tell me at what meetings they said so?

The H o n o u r a b l e  Mr. D. T. CHADWICK: In 1921: and they recom­
mended a scheme by which the Local Government should advajice loans
to particular small industries. The United Provinces Government have
held their own expert inquiry, a different, an independent inquiry, and have
come to the same conclusion, that the aid is not to be sought by ordinary
banking or by a bank instituted with the support of Government, but by
direct assistance. They have also come to the conclusion that the best
way to mobilize the credits and funds in the mofussil which now lie idle,
is by the banking with which we are now familiar. This is in ftict a Pro­
vincial subject. Madras hfA already told us what they are doing, and in
the face of this. Sir, I submit that my Honourable Wend was perfectly
right when he said that we ought to be careful upon what Committees we
spend our funds. They have cost much in recent years. As this is a
Provincial subject and Local Governments have not asked the Govern-,
ment of Indifi to undertake any such inquiry; further as, so far as we
oan see, the industrial banks which are- held up as models do not solve
the problem that confronts us in India, I submit that we should not at this
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moment spend our funds in appointing a Conmiittee of ^Inquiry. I do not
want the House to think that the Government is unsympathetic. If our
economists like Professor Eale from a study of conditions in Germany,
and Italy, and Japan can bring forward important facte to show-that these
banks can help small industrial conodms, the proposition will not be looked
at askance but we shall be very glad to be informed of it and to re-examine
the question. -

The Honourable Nawab Major MOHAMED AKBAR KHAN (North­
West Frontier Province: Nominated Non-official): The Resolution as it
stands is a very moderate one. It simply asks for the appointment of an
expert Committee to investigate into the desirability or otherwise of the
establishment of an industrial bank in India. So far as the bank will con­
stitute the depository of small savings of scattered communities, it will
bring within the reach of the industrial world the capital that was lying idle
in the coffers of several respective owners. The question arises as to which
of the industries are most entitled to be assisted with capital through the
industrial bank. So far as the manufacturing industries are concerned, they
are already utilizing the enormous capital of innumerable private banks,
but the agricultural industry has so far been neglected by the capitalist
community. This industry forms the solid backbone of Indian society be­
cause it provides the most primary needs of human nature. It is not
justifiable therefore that an industry which is essential for human existence
should be so neglected without even an attempt to give adequate support.
Therefore, if an industrial bank be established, agriculture should have the
foremost claim upon its support. The industrial bank should help the co­
operative credit societies by advancing to them sufficient capital at a low
rate of interest and thus contribute materially towards the rapid develop­
ment of agriculture on scientific lines. Moreover, some of the industrial
magnates have already accumulated large capital and it is desirable that
they should invest at least a part of it for the benefit of the agricultural
industry. I am willing to support the Resolution provided ample assurances
are given that the claims of agriculture will not be superseded by any of the
industries that are of secondary importance as compa\^d to agriculture.

The H onourable Mr. PURSHOTAMDAS THAKURDAS: Sir, I rise
to support the Resolution. Bcmking is a subject of such wide importance
to the development of India in the commercial, agricultural and industrial
lines that I do not think this House can disagree with the very modest
demand put forward by the Honourable Mover of ihe Resolution. I think
it can very aptly be said without the slightest fear of being challenged that
India has not too many faddities even in the field of commercial banking
or of agricultural banlang. Whilst no doubt we have a number of very
important and rich Banks in India, I think it can be said without fear of
contradiction that so far as commercial India and the Indian commercial
community by itself is concerned, there is a go(M deal that still requires to
be done. If any proof of this was required, I would only cite the under­
taking that was "taken from the Imperial Bank when it was started that it
would start a certain number of Branches within a certdn period all over
the districts of India. While very much requires to be done in commercial
banking, the question raised by my Honourable friend opposite regarding
the necessity of banlring facilities for agricultural India cannot also be over­
looked. No doubt co-operative banking has done considerable work during
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the last few y e a r s  ̂ Bince it was staipted, but he will be a bold meui who will
aay t h a t  it has ctSt̂ ered anything l ik e  the field th ^ t  is brfefore it, opfin for
further work, for more concentrated work, and, if I may s a y  so, for work
t h a t  will reach the h u m b le s t  and perhaps#the most needy tiller of the
soil. While these t w o  questions therefore still call for all the considera­
tion and all the sympathy that the Government can extend to them, the
question of industrial banking may for the time being in the eyes of some
pale into a bit of u n im p o r t a n c e ;  but I do n o t  t h in k  it is o n e  w h ic h  c a n  be
rejected by th is  House summarily. The aspirations of India in the direc­
tion of the industrial development of India are fairly well-known. In fact,
the Industrial Commission, although it was started when the war was on,
and the British Empire needed all the a ss iB ta n ce  t h a t  India could give it
for the purpose of carrying on the war by being industrially developed,

•there is no doubt about it that there is such a good deal that requires to be
carried out even of the recommendations of that Commission. BuJ latterly,
Sir, the appointment of the Fiscal Commission has perhaps increased tne
interest of the Indian p u b l i c  in this question, and if I may say so, the
interest of England in this aspiration of India. In order that India may
develop industrially on the right lines, Indians mainly, and many non-
Indians also, f e e l  that a very substantial measure of fiscal protection is
necessary for India. The question is at present awaiting golution by the
Government, based on the Report of the Fiscal Commission. Side by side
with this, the Honourable Professor Kale has brought up this very interest­
ing question, the question of financial help to industries.

I may very frankly say that the opposition to this Resolution by Gt)v-
€smment as put forward by the Honourable Mr. Chadwick has not at all
surprised me. The traditions of England for the last century or half­
century, whatever you like, are against any protection to industries. What­
ever may have been the means employed by England at the early stages
when she was at that stage of development in which India is to-day, what­
ever may have been the conditions then, I am quite prepared to under­
stand the difficulty of this generation of Englishmen as far as industrial
protection or State aid for industries is concerned. .

The H o n o u r a b l e  M r . D. T. CHADWICK: Sir, I made no statement
at all upon protection or my views on it.

The H o n o u r a b l e  M r . PURSHOTAMDAS THAKURDAS : I said both
protection as well as financial aid by the State for industries. I know that
the Honourable Member did not say a word about protection or fiscal policy.
I am sorry if I said only one, but I think I also mentioned financial help for
industries by the State. We are told that catch phrases and the examples
of Japan and Germany should not mislead us. Whilst I fully understand
the sincerity of the views of my English friends, both officials and non­
officials, may I point out to them that it is equally necessary for them to
bear in mind the example of some countries at any rate which may have
achieved considerable progress in the realm of industrial development by
methods pWhaps fundamentally different from those which England Tias
adopted, and which may hive enabled her to build up her industries. I
submit that the examples of Japan and Germany are not to be despised or
rejected summarily. All that the Honourable Professor Kale wants is that
an inquiry should be held. If primd facie there was no ground for an
inquiry of this nature, why, the Industrial Commission itself would not
have made axjy such recommendation. And that takes me on a little into

details of the difference between industriaJ banking and commercial
banking. Industrial banking, such as Professor Kale may have in his

IKQtJIttT INTO INDUBTBtAIi FINANOB AND INDUBTEIAL BANKS. 781



[Mr. Purahotamdas Thakurdas.J «
inkid,*̂  appears to ^ e  tojbe different from oommeroial'bamdng in this senee.
In oommeroial banking the loans are for comparatively short periods, three
months, six months, at the most a year. Industrial banking— I am now
referring to industrial banking of the jright sort only, capable of helping
industries substantially— îs possible only when industries can be given loans
for a long period of years, two, three, five, and at times perhaps ten years.
Then the loans have to be at a certain rate of interest so that the industries^
receiving the loans may be able to count on meeting fixed charges on their
enterprises d\iring that preliminary period. Now, any such banking and
any such financial assistance can only be managed, in the present condi­
tion of India at any rate, by one party and one party alone, and that is
the State. The Honourable Mr. Chadwick referred, to a certain bank with
which I had the honour to be connected till about six months back. That*
bank was started with the idea of helping Indian industries. It did do a 
fairly good bit in that direction during the first few years of its existence.
Whilst I do not wish in the least to give away any of the secrets of that
bank as far as its difficulties or its achievements in that direction are con­
cerned, I think I am entitled to say that many on the Bank did come to
the conclusion that any substantial measure of financial assistance for
industries whilst they are being developed can be given only by the State;
for, it is only the State that can find ways and means and resources up to
a certain amount of money for a period of five or ten years. In the way
that India is at present situated financially and commercially, nothing very
substantial may be possible for the next few years. I am quite prepared
to hear from my friend the Honourable Mr. Cook that the Government
treasury at the moment is not in too affluent circumstances to undertake
ajiything like that. But I am sure he will not be so bold as to say tl;iat
conditions, as far as Government finances are concerned, may not change
within the next five or seven years. And after all the Honourable Mover
of the Kesolution has not given any time limit within which this inquiry
should be carried out and within which the report on the inquiry should be
put into operation. That only shows the modesty of the Resolution and
how non-committal it is as far as Government are concerned.

I feel, Sir, that examples of some countries where industrial banking * 
has been introduced by the State, as quoted by the HonouraBle Mr.
Chadwick, need not discourage us in undertaking an inquiry like this. It
is rather the fashion lately to point to certain countries where certain policies
failed or suffered bitter experiences, to point to certain countries where
protection has led to the impoverishment of the masses; but after all, as
far as the development of countries is concerned, in this world does not one
country take a lesson from another, improve the method and then find out
if that modification would n(rt perhaps suit it? And after all, if the suggest­
ed Committee of experts say that industrial banking will not suit India,
why, I think Professor Kale will himself be the first to say, “  al̂  right, let
us ffot touch it.** I do not think that these examples of the b tter expe*̂  
riences of countries here and there ought to discourage this House from
recommending Government to imdertake this inquiry, for I am
sure the . Industrial Commission themselves must have had in­
formation about these examples and the example of all other
countries in the world which tried this and which may have
in some cases found it unsuitable. The Honourable Mr. Chadwick refer­
red to an opinion given by ttie Industries Committee of Bombay. I haver
been connected with the industries Committee of Bombay Presidency ever
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since it started, be^re the Industrial Commission was app^ted, and p^hen 
it was called the Indigenous Industries Committee. The particular meet­
ing, the minutes of which I think the Honourable Member mentipned here, 
I was not in India for and therefore was not present* at. But I can fully 
understand and explain to this House tlje recommendations of the Bombay 
Committee— I am now only putting my own construction on those recom­
mendations: I do not want anybody to run away with the idea that I am 
telling the House what exactly was at the back of the minds of the Members 
of the Committee. The Committee in Bombay may have felt that in vfew 
of the fact which has been emphasised by the Honourable Mr. Chadwick 
before this House that industries is a provincial subject, perhaps asking
12 N ON industrial bank would be a cry in the wilderness. But the

 ̂ “ underlying principle is there. Even in the recommendation of the 
Bombay Committee they have said that contributions should be made by' 
the provincial Government for the development of industries, and that is. 
the underlying basis of the Resolution and the recommendation of Professor 
Kale. Even the Industrial Committee of Bombay said thal in suitable 
cases the Government of Bombay should make certain contributions or give 
certain substantial help to the industries concerned, so that, after all, with 
all the compliments that the Honourable Mr. Chadwick paid to Bombay, 
even Bombay does not appear to favour the view of the Government of 
India. Even they feel that in these matters help by the State is neces­
sary. The Honourable Mr. Chadwick referred to the difficulties which the 
State encounter in these matters. I fplly realise the diflSculties and I 
think it is a difficult task. But I think it is just because it is a difficult 
task that Government should help the public at large to explore the whole 
question and bring out all the prominent points about it and then put 
them before the public. And, it may be that Members like the Hono^urable 
Mr. Kale and my Honourable friends here who have spoken in favour of 
agricultural banking may say that before we take up industrial banking 
we had best push on with agricultural and commercial banking. Bui 1 
submit that the case for inquiry stands on strong grounds and I should be 
very very much disappointed if Government turn it down. And one of tHe 
reasons given for turning it down by my Honourable friend over, there has 
been that these Committees and Commissions cost money. I should very 
much like the Honourable Member to have toldJ)he House what it is that 
the Government undertake that does not cost money. Why make so 
much about a lakh or even few lakhs that may be spent at the instance of 
popular demand in order to meet the popular wishes and spent for the 
purpose of examining certain problems which stare the counti^ in the face 
in order that the country may be developed? While I stand for economy 
and any economy that you can make, I think this is rather being overdone’, 
and I hope that any such plea against this Resoiution will not appeal itself 
to this House. I was disappointed to see the Honourable Mr. Chadwick 
endorsing that, but I do think in matters like this that is the last point that 
should be brought up. Not that I am in favour of a multiplication^of 
Committees and Commissions. In fact, I feel that there comes a certain 
stage when even the non-official world and the non-official element in the 
Councils get a bit tired of committees and commissions. But I do not, 
therefore, think that anybody is justified, least of all the Government, in 
saying to the House Oh, it costs money,'* for I can point out a hundred 
other ways in. which Government may, if they are so disposed, be able to 
make up for not only that loss of money which may be spent on such com­
mittees and commissions of inquiry but also perhaps benefit by the results.
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And that brings me to the last important point that I would like to bring 
forward a])d submit to the House. When Committees and Commissions 
are appointed, do Government really follow up the recommendations of 
the$e Committees and Commissions ? Do they fully go into these thoroughly 
and see whether they have done full justice to all the recommendations 
which any Committee or Commission may have taken so much pains to put 
before the public in all its aspects ? Only if the Government of India .will 
ask each department which had a Committee or Commission sitting to go 
into the subject with which it may be concerned, to put before Govern­
ment a synopsis of the various recommendations— and I am now referring 
to the important recommendations of any such Committee or Commission 
and trying to find out how far the Government have followed up these—  
Government will find that the money spent on such Committees and Com­
missions has not been fully utilised by themselves. The fault is ofien not 
with the public which demands the appointment of the Committee or Com­
mission or the Council which recommends it, but is perhaps with Govern­
ment, iqjt they do not examine and follow up all recommendations and say 
which of these recommendations could or could not be accepted. The 
Besolutian that the Honourable Professor Kale has put before the House 
appears to be a very modest one. It may cost a little money, but I think 
it will pay in the end either by showing constructive method' of industrial 
advance or by absolute satisfaction of the House and the public that that 
line of action is not feasible or desirable. Anyway, Sir, I submit that 
the House would not be justified i f  rejecting the Resolution.

The H onouhable Rai B ahadur L ala RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, after what my Honourable friend Mr. Purshotam- 
das Tbakurdas has said in support of this Resolution, he has not left much 
for me to say. Why I support this Resolution depends upon the following 
grounds. At the present time the money market is very tifijht and even 
very sound and very first class commercial firms find difficulty to borrow 
money from banks to the full extent. The banks themselves, I am sorry 
to say, have for some time past been in such a position themselves that 
they have not been able to finance the industries liberally. Even the 
few banks that do finance the industries have not been able to give them 
full and material assistance. Agriculture and industry go hand in hand 
and one is interdependent on the other. If my information is correct, 
we know that a big company likî  Tatas and an Indian State like Patiala 
had to go to England to borrow money for their industries as they could 
not get money cheap enough here. My Honourable friend Sir Umar 
Hayat Khan Tiwana said that appoyjtment of these Commissions means 
money. I would only say a worf in reply and that is that this expendi­
ture of money is bound to bting in a return later on, and so it is not a waste 
of money, but an investment. During the war many small industries 
sprang up, but I am sorry to say that many of them have stoyped owing 
to want o^Govemment patronage and owing to want of financial facilities. 
At present Banks which do finance industries^ cannot finance them suflS- 
tjiently, because they do not want, as the Honourable Mr. D. T. Chadwick 
said, to tie up big sums of money on long terms. Whether the industry 
is sound or unsound does not arise, because even very sound and very 
paying industrial companies find it verv difficult to be financed. The 
Honourable Mr. Chadwick said that Industries is a provincial subject and 
so the Govemmeiit of India is not justified in finding the money to meet 
the expenses of the Committee which is proposed by the Honourable
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Mover. Only yesterday we were •dealing among others with the Boiler
Act, which, as far! as I understood, was also a provincial isubject, * But
when that provincial subject takes the importance and nature of an all-India
subject, I think the Government of India is quite justified in meeimg
the expenses of committees, such as the one proposed by the Honourable
Mr. Kale. When the Government of India appointed the Fiscal Commis­
sion, the idea underlying the appointment of such a Commission was that
all the reasonable recommenaations that the Commission made were to be
considered. This Resolution only draws the attention of the Government
of India to give its consideration and attention to this request. With
these few words I give my hearty support to the Resolution.

The H onourable Mr. V. G. K A L E : Sir, I do not think that I need
take up the time of the House for any length because the Honourable Mr.
Chadwick has been already answered by my Honourable friend Mr. Pur- 
shotamdas Thakurdas in a very able and convincing speech. All that the
Honourable Mr. Chadwick said amdunted to this, that there are a number of
difficulties in the way; but that did not meet my position. He was not able
to show why an inquiry should not be undertaken by Government, n e
tried to make out that I had belitliled the importance of the work that
the Industrial Commission had done. I never said that ^the Industrial
Commission had not gone thoroughly into the whole question. What I
meant to point out was that the Industrial Commission itself was not
satisfied with the work it was able to do in one particular or satisfied
with the evidence that was recorded before it in that connection; and it wa& 
for that reason that they left that particular aspect of the question to be
threshed out by a special committee. To show that I was not drawing
upon my imagination when I made my remark, I will quote to the House
the very words of the Industrial Commission. The Commission said:

W e consider that the establishm ent o f  industrial banks, w orking on approved
lines, is o f  sufficient national im portance to ju s t ify  G overnm ent assistance; but we
do not feel that we have sufficient material before  us to enable us to  form ulate a
dtfln ite scheme for  industrial banks, whether o f  P rov in cia l or Im perial scope. W e
ask, therefore, fo r  the appointm ent, at the earliest possible date, o f  an expert
com m ittee to consider what additional banking facilities are necessary fo r  the initial
rnd for  the current finance o f  industries; what form  o f  Governm ent assistance c r
control w ill be required to  secure their extension on sound lines as w idely  as possible
throughout the cou n try ; and whether they should be o f Provincia l or Im perial s c o p e ,  
o t  whether both these form s m ay not be com bined in a group o f  institutions w o r k u p
together.*’

Now, these words in the report of the Industrial Commission will
leave no doubt in the minds of Honourable Members that the fact that
the Provinces are alive to their duties and responsibilities as also to their
newly acquired freedom, with respect to the development of industries
and are actually taking certain steps to develop their own industries, does
not stand in the way of the carrying out of the recommendation contained
in this Resolution. On the contrary, there are several matters which the
Government ot India alone can investigate and these cannot be ieft to ̂ he
Provincial Governments. My Honourable friend quoted certain observa­
tions of the Bombay Industries Committee. The Industrial Commission
itself has referred to one of the recommendations of what they call th^
Bombay Advisory Committee, who positively stated: “ We favour the
establishment of an industrial bank . . . .

The,H o n o u r a b l b  M r . E. M. COOK: I rise to a point of order. I  pan- 
not hear the Honoiiratle Member speakijig. . .
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T^e H onourable the PRESIDENT^ Order, order. Members must not 
^converse in an audible manner when the House is bein^addr^sed..

The H onourable Mr. V. G. KALE.: I was quoting from the Industrial 
^Commission's report certain suggestions made by the Bombay Advisory 
Committee showing how the Committee favoured ** the establishment of 
a Central industrial bank or similar organisation with a large capital and 
numerous branches, designed to afford financial support to industries for 
longer periods and on less restricted security than is within the power or 
practice of existing banks.*'’ Now the facts that have been cited by the 
Honourable Mr. Chadwick do not in any way minimise the importance of 
this recommendation. He will pardon me if I say that no obiter dicta either 
from him or from me will be able to do the work which an expert committee 
was calculated to perform. He has given us. examples of the failure of 
banks in Italy and in Germany. Now, the Industrial Commission itself 
had these examples before it, and the expert committee will certainly go 
into those examples. It is not for me or for any Honourable Member 
here to say that this is impossible and that that is impracticable. It is 
because I do not want anybody to say this that I want the expert com­
mittee. He was kind enough to ask private individuals to make inquiries 
into this question. We know what is the fate in store for inquiries made 
by private bodies or private individuals and what confidence is reposed by 
Government itself in such inquiries. Certainly private individuals would 
be quite willing to undertake such work provided Government facilitates 
those inquiries; but it is not right on the part of Government to leave the 
matter entirely to private enterprise. As a matter of fact, however, the 
Industries Commission has laid it down in clear terms that the Government 
should have such an inquiry made at the hands of experts. I do not think 
that any more remarks on my part are necessary, and I will appeal to the 
House to support me in this Resolution.

The H o n o u r a ble  Mr. D. T. CHADWICK: Sir, I think from my Hon­
ourable friends who have been opposing me I have received a great deal 
of support to my main contention. What I put before the Honourable 
Professor Kale was the conflict in the Report of the Industrial Commission 
between spreading the system of banking amongst small agriculturists and 
other small capitalists and the essentials of so-called industrial banking. 
These last were well explained by my Honourable friend Mr. Purshotamdas 
Thakurdas. I went on to say ihat this question of industrial banks was 

/ definitely placed before each Province, and what I quoted here was in 
reply to the definite conclusion of the local Committee on whether or not 
to  industrial Bank was needed in Bombay. What I said to Professor 
Kale—I did not say that Government rejected this Resolution at all— 
what I said to him was mevely this. I pointed out that difficulty, and said 
if he and other economists would give us more data to reconcile what 
seejned to be a contradiction, then undoubtedly the question would be 
examined figain. Also my Honourable friend Mr. Purshotamdas* Thakurdas 
clearly supported me. From his own personal experience with his own 
bank which tried this work, he, I understand, came to the conclusion that 
at present the only way to help many of these small industrial concerns 
was by a direct advance of funds from Government. That is not a bank.
It has no connection with banking. It is solely a matter for a Local 
Government,— a loan by the Local Government. A reason too why we 
do not apee to appoint an expert Committee at this stage on*this qpestion, 
.tmd why we ask for more informatiion about it from &ose who are interested
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in it, is that there is n o t  the slighti^t doubt that, if G o v e r ^ L i n e n t  appoints a 
Committee to examine any such questions like this, it raises immediately 
hopes— and possibly false hopes— throughout all the country. It raises the 
charge afterwards that nothing is done. And we have not before us, so 
far, enough evidence to convince us in any way that the solution of this 
problem, though we will examine it very carefully, can be devised on these 
lines. I would refer to the case of Italy. I did not merely point 
to a bank that was unfortunate. I admitted and said that many of those 
banks have succeeded, but all went out for big industries. What this 
Besolution talking about is small industries: and if my Honourable 
friend can only help us in his researches to reconcile the two, I have not 
the slightest doubt that Government will be very ready to meet him, but we 
■do not want to raise false hojfes by an inquiry of this kind that Govern­
ment M-ill be able to put forward funds freely to start su6h banks or to 
give loans to industries; or to lead people to think that now they are going 
to get money cheap on terms no business man would consider. That is 
what 1 fear. .

The H o n o u r a b l e  t h e  PBESIDENT : The quejstion is that the following 
Besolution be adopted:

"  T h is Council recom m ends to the G overnor General in Council that he#«hoald  be 
pleased to give eftect, at as early a date as practicable, to  the recom m endation o f  
the Indian Industrial Commission regarding an inquiry, at the hands o f  an expei^ 
'Committee, o f  the question o f  industrial finance and industrial ba n k s."

The motion was adopted.

INQUIRY INTO INDUSTRIAL PINANCB AND INDUSTRIAL BANKS. ^87

BESOLUTION RE THE ADOPTION OF A SYSTEM OF COMPULSOBT 
NATIONAL MILITABY TBAINING AND SEBVICE.

The H o n o u r a b l e  M r . PHIBOZE SETHNA (Bombay: Non-Muham­
madan) : Sir, I ask the permission of the House to allow me to amend my 
Besolution in terms of the notice placed on the table . . .

The H o n o u r a b l e  t h e  PBESIDENT (to H is  Excellency the Com­
mander-in-Chief): Any objection?

His E x c e l l e n c y  t h e  COMMANDEB-IN-CHIEF: No objection.
The H o n o u r a b l e  M r . PHIBOZE SETHNA: My amendment is to add 

the words “  in any form suited to the condition of the country after tne 
word “  service ”  in the second line. My amended Besolution would read 
as follows :

“  T h is Council recommends to the Governor G enera! in Council that the system o f  
•compulsory national m ilitary training and service in any form  suited to  the condition o f  
the country be introduced . . . .

• # *
The H o n o u r a b l e  t h e  PBESIDENT: Would it not be better to add those 

Tvords after the word “  introduced

The H o n o u r a b l e  Mr. PHIBOZE SETHNA: All xight, Sir, it will then
read:

“  T h is Council recom m ends to the Governor General in Coancil that the systenl 
o f  com pulsory national m ilitary training and service introduced in  any form  suited 
t») the condition c f  the country and that a Com m ittee w ith  a non-official m a jor ity  be 
appointed  to  report as to  the manner in which this o b j ^  miqr be  aUained.*



[Mr. Phiroze Sethna.] \ ,
Sir, 1 own io a feeling of pride and satisfaotion at being able to bring for­
ward this Resolution, for I  consider it to be of a vast and far-reaching im­
portance. 1 feel it a privilege lo be able to submit for the consideration 
of this House and of Government a question with which I believe is bound 
up the re-making of this land into a great and mighty nation fully capable 
of defending her frontiers against foreign aggression, however formidable, 
justifying her claim to complete self-government, and exercising her in­
fluence not only in the common councils of the great British Commonwealtn 
but also on the steady and peaceful development of the v/liole^orld.

The military problem of India with its many aspects and phases is a 
problem which at the present moment is engaging as serious attention of the 
Indian public as is the problem of self-government itself. It has always 
aroused considerable interest, nay even considerable passion. If Hon­
ourable Members will turn to the debates in both Houses, they will find 
that Indian Members have always taken a keen interest in the ques­
tion of the military ‘ policy of this country. The Report of the 
Army in India Committee was published in 1920. The reformed 
Councils came into existence early in 1921. In its very first Session a 
Resolution was brought fon\*ard in the Legislative Assembly that a Com­
mittee cSnsisting of Members of that House be appointed for the purposa 
of considering l2ie recommendations made by that Committee, popularly 
known as the Esher Committee. Be it said to the credit of Government 
that that Resolution was accepted without the least hesitation; a Com­
mittee was appointed to consider the recommendations and to formulate 
its proposals. These proposals then capcie up in a series of Resolutions 
before the Assembly in the same Session and were duly passed. They 
laid down very sound principles in regard to the Indian military policy 
and methods of military administration. Without hesitation and without 
exaggeration, I make bold to say that in these Resolutions, responsible
Indian public opinion for the first time under British rule, voic^  itself
in clear and emphatic terms in regard to the proper military police and the 
methods of administration that should be followed by Government. Of 
these Resolutions I particularly request the attention of the House to 
two,— one, in which it was stated that in view of the need for the prepara­
tion of India to undertake the burden of self-defence and in the interests 
of economy, it was essential that a serious effort should be made 
to organize and encourage the formation of an adequate Terri­
torial Force on attractive conditions and to introduce into the
Indian Army a system of short colour service followed by a few 
years in the reserve. The other ui^ed the appointment of a Committee 
for the purpose of examining and reporting upon inter alia the best method 
of giving effect to the natural rights and aspirations of the people of India 
to take an honourable part in the defence of their country for the attain­
ment of full responsible Government which has been declared to be the 
goal of BrKiish policy. The first Resolution has already been give:i effect to. 
In regard to the other, I had sent in a questior this Session, Question No. 
136, to which His Excellency the Commander-in-Chief replied only two days 
ago saying that the Sub-Committee of the Committee of Imperial Defence 
have reported to His Majesty's Government, but that the Government of 
India however have not yet received a copy of the Sub-Committee's Report.
I  would like to assure His Excellency that this House and the country 
(twait with interest the publication of that Report as the country is anxious 
to know what r^ommendations the Qonamittee have made in order to satisfy
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the natural rightgL and aspirationt^ of the people of this  ̂ country tq take 
upon themselves me burden of national self-defence. Sir, this will show 
that with the rising tide of the movement of self-Govermnent, there is a 
genuine desire, a desire which is getting stronger and more insistent 
^very day that the public must take part in the defence of the motherland.

In the very interesting and perhaps animated debate which took place 
in the September 1921 &ssion of the Assembly at Simla on the motion 
of Bai Bahadur Mazumdar on Indian autonomy, the then Home Member, 
the Honourable Sir William Vincent, made the following very suggestive 
and pregnant remarks. He said: .

“ The other great test of a claim to Dominion self-CJovernment in my opinion is 
the military stren^h of the country; that is, its power to defend its frontiers from 
invasion by a foreign country, to maintain internal tranquillity, and to resist various 
disinteg^rating forces witUin its own borders. And here I will ask Honourable Members 
a question. Is any Honourable Member here prepared to say that by 1926 or 1927 or by 
1930 this country will have an Indian army omcered by Indians which will be capable of 
ut f̂endine the frontiers from external aggression and capable of preventing internal 
disorder f ”

He went on by saying:
“ If I had been a non-official Member of this Assembly . . . .  

ytaark these words—  *
“ the one consideration that I would have constantly pressed upon Government 

would have been the development of an Indian army officered by Indians, because on 
tiiat really rests very largely the future political progress of this country.''

Sir, I for one do not entirely agree with the late Home Member in the view 
he expressed that this country cannot have an Indian army within a very 
short time. I hold that where there is a will there is a way. If Government 
arc determined that India shall have a national army officered by her own 
sons, fully equipped in every branch, thoroughly trained in the most up-to- 
date methods; and if Government go the right way about to do it, there 
is no reason why this country will not have a truly national army within 
a reasonably short time.

But the point which I desire to make from the speech of Sir William 
Vincent is that he was perfectly right when he insisted upon the Indian 
public to constantly agitate and to strenuously work for the evolution 
and the development of a truly national army, in order that the country 
may become self-reliant and self-sufficient militarily no less than politi­
cally and economically. India must depend upon herself to defend her­
self against foreign aggression as also maintain internal peace and tran­
quillity. Not only therefore is a national army necessary, but the people 
of this land of all classes and communities irrespective of race, caste, 
creed or colour must be made compulsorily to serve in fhe army and serve 
for a stated period. I venture to submit thc^ the time hafi arrived for 
Oovemnient to take up this question in right earnest and to make a begin­
ning and an adequate beginning.

I will 3o\  ̂ lay before the House some of the reasons why*I contend 
that compulsory military training is absolutely necessary in the interests 
of India. My main reasons are three. In the first place, we have been 
told that until we are able to defend ourselves we will not get the right 
of complete responsible self-Government. This, Sir, is the most essen- 
1;ial re£̂ son. In the second place, if compulsory military training is 
enforced, it will help to revive and foster a martial spirit in the land 
which did exist to a greater .extent in the days gone by than it does to- 
'day. And lastly, if the military strength of this country is enhanced cmd
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improved, it wil> enable the Empire to draw upon tl(e vast manpower 
of this country in the hour of need, in the hour of Imperial peril. Le% 
me enlarge my arguments a little further.

We understand quite well that if w§/want to have full responsible' 
self-Govemment we must at the same time undertake the responsibility 
of national self-defence, for the position would be anomalous and it would 
be radically unsound to expect to get self-Govemment and at the same 
time to expect the British to go on continuing to defend our frontiers a& 
well as do the work of maintaining internal peace and tranquillity. As 
regards the maintenance of peace and tranquillity in the country itself, 
the position is perhaps simple. Self-Government connotes the ability 
to prevent civil disorder as far as possible, and if in ,spite thereof there i& 
disorder, fo be able to put down such disorder. I say advisedly, as far 
as possible, because no country in the world can completely prevent civil 
disorder. In fact if that is to be the test of Self-Government, perhaps- 
no country on the face of the earth would be entitled to justify its claim 
to be called a self-governing nation. It would be a truism to say that a 
country is self-governing, or a free country if it cannot by means of its 
nation^ forces suppress civil disorder which may disturb the even sereniiy^ 
and current of its life. But it assumes a somewhat different character 
when the question is one of repelling foreign invasion. H would then be 
too much to iriaintain that the responsibility of self-defence is the exclu­
sive concern of that particular country which is threatened by foreign 
invasion. Membership of a ^eat Empire such as the British Common­
wealth would have no meaning, no value, if any one component part 
were threatened by foreign invasion and that component part did not 
receive help from the others, and for those others to sit quiet with their 
hands folded. Fortunately, the British Commonwealth has recognized 
the principle of coming to the aid of that part which may be threatened 
with invasion. India may therefore claim such help in the hour of need. 
But notwithstanding that, 1 say it is But right that not only India but 
every component part of the Empire must endeavour to be sufficiently 
self-reliant to take care of itself even against foreign invasion. Therefore 
it is absolutely necessary that the people of India should be trained and 
prepared to undertake the work of self-defence and that as soon as pos­
sible.

In this matter, however, I find that we are moving somewhat in a 
vicious circle. When we ask that Swaraj be conceded—not Swaraj in 
its spiritual sense or that indefinable mystic or occult form ol Govern­
ment with which our friends the non-co-operators seem to be so much 
obsessed and the pursuit of which like the pursuit of a mirage has caused 
much misdirection of publfc spirit and energy and done such incalculable 
harm but when we ask that dominion status—government of the people, 
by,the people and for the people—be conceded, we are told that we are not 
ripe enoufh for it because we cannot hold our own against foreign aggres­
sion. On the other hand when we demand* the creation of a national 
army officered by our own sons we are told we cannot get this for a long 
time to come. It follows therefore that we are to continue in our present 
form of tutelage and as a dependency for an indefinite time. Heaven 
only knows when Government will consider that we are ripe enough to 
hold our own against foreign aggression, ripe enough to be* given respon­
sible self-Government and ripe enough to become equal partners in the
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great British Commonwealth. it is held that in order to obtain self- 
Govemment, it \b necessary to tiave the power of na^onal self-d^efence, 
then it is the bounden duty of Government to help us to evolve and 
develop that power to the fullest extent to enable us to take up the task 
of national self-defence as early as possible, and. consequently to obtain 
responsible Self-Government. A thoughtless policy of drift or the out­
worn policy of slow progress may have been good in days gone by. It 
may be very convenient, it may suit vested interests, but such a policy 
will complicate the Indian problem and embitter—perhaps embitter for 
good—the relations between India and England. I therefore hope that 
Government will adopt a bold and courageous policy, a policy based on 
complete trust in the people, a policy which will pay for itself by the 
results that vriW follow, and I appeal therefore to the House and the 
Government to recognise that the system of compulsory military train­
ing and service in some form or other will alone bring about this result.

My second reason is that compulsory military training will help to 
revive and foster a martial spirit in the land which existed to a greater 
extent in days gone by. We know there is now a division between the 
different rac6s of this country of martial and non-martial races and enlist­
ment in the regular Army is made almost exclusively from wbat we call 
the martial races. Now, we do not for one moment grudge this appella­
tion which is given to certain races and which appellation they have earned 
by the prowess they have displayed on scores of battle-fields and by 
countless deeds of bravor\̂  and heroism. But, Sir, martial spirit is not 
the exclusive privilege, it is not the monopoly of the one race or the 
other, of this or that community, nor is it something that sls it were* falls 
from the heavens above and grows where it listeth. It is the natural 
product of national traditions, national habits, national opportunities 
and national training. Time was before the advent of the British when 
there was no such distinction as martial and non-martial races, when 
every grown up man— and aye some grown up women too— could wield 
the sword and fire a shot. Even the metaphysically-minded Brahmin, 
ordinarily intent on meditation or the riddle of existence or absorbed in 
the performance of his religious ceremonies, could prove the warrior in 
him when occasion arose, as witness the history of the Peshwas and the 
Brahmins of the Deccan. Sir, it is the policy of the British that first 
disarmed the Indian public and then subjected them to a slow but 
effective process of emasculation that is responsible for the artificial 
creation among them of the division of martial and non-martial races.

My third ground is, that if the military strength of this. country is 
enhanced and improved, it will help the Empire in its hour of trial. 
Does anybody believe that the great war is the last word in the conflict 
of nations, that there will be no other great war in the future, that the 
security of the Empire is assured by the soli(̂ |irity of the Allies and the 
League of Nations, that the avowed object of the great war, namely, to 
end war has been fulfilled, that a new era of perpetual peace has dawned 
upon the liuman race or that the dream of the poet and the j^iloso^her 
has come true that there is, now poing to be a imiversal reign̂  of law and 
order? If there is anyone who thinks so, he lives m a fooVs paradis^ 
There is already such corroding svispicion, such profound distrust, such 
exasperating jealousy, such bitter sense of disappointed hopes and frustrated 
ambitions, of wrong cruelly inflicted an3 of advantage unjustly taken 
Rmongst the nations of the world, great and small, that unless the (^ds 
themselves intervene and prevent it. we must be prepared to face another
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dis^strSus worldwide explosion. In fact even at the f>resent moment, 
the situation is full of great anxiety and it is impossible to foresee what 
is in the womb of time. I hold, therefore, that those who consider that 
the great British Commonwealth is a great instrument of hiunan progress 

f and desire its integrity to be maintained at any cost, can best do so by 
enhancing, as I said, the military strength and improving the military 
strength of this great country; for, if they do so, they will enable India 
to defend itself; they will enable India to come to the hdp of the Empire 
when it needed it and above all it will indirectly help India very greatly 
to attain responsible self-Govemment at an earlier date than will other­
wise be the case.

At this stage I  think I ought to anticipate and perhaps endeavour to 
reply to a possible objection. It may be said that the Government are 
doing everything possible under the voluntary system to train the people 
to undertake the burden of national defence, and that they are keeping 
up the military strength at the highest pitch of efficiency in order to meet 
all eventualities. It may also be said that besides improving the Army 
on the lines laid down in the recommendations of the Esher Committee, 
Government have passed legislation constituting what is called the Indian 
Territorial Force. -Now, Sir, I do not for a moment wish to run down the 
Indian Territorial Force. I acknowledge its value and importance as a 
factor in the military strength of this country. But it is my firm convic­
tion that at the best it is but a half measure and nothing shdH of com­
pulsory military training will adequately satisfy the military requirements 
of India and meet the situation which may be brought about as a result 
of the working of international forces over which, in spite of all our care, 
caution and foresight, we cannot possibly have any control.

I know but too well that even in England itself there is considerable 
diversity of opinion on the question of compulsory and vo)(untary methods 
of military trconing. No less a Boldier than the late Lord Boberts was 
entirely in favour of compulsory training, whereas men like Lord Haldane 
and Sir Ian Hamilton, the then second Military Member of the Army 
Council, were entirdy in favour of the voluntary system before the war. 
For several yecurs before the war what is called the National Service 
League tried to impress upon Englishmen the very great advantage of 
compulsory military training. It was as a result of the strenuous propa­
ganda carried on by this League that a Bill was introduced in the House 
of Lords in 1909 to compel, with some exceptions, every Britisher resi­
dent in the United Kingdom to serve in the territorial force compulsorily 
between the ages of 18 and 30. This Bill imfortunately did not pass, 
but the principle of the National Service League was fully vindicated and 
the inadequacy of the volufitary system painfully realised during the war 
and Parliament had perforce to resort to the principle of compulsion.

fa  the^British Empire it will appear that it is only in Eagland and 
in this country that compulsory military tinning does not exist. In 

, other parts of the Empire they do recognise the value of compulsory 
military training and have accepted the principle. For example in the 
Commonwealth of Australia all male inhabitants who have resided there 
for six months and are British subjects are liable for training from age
12 to age 14 in the junior cadets, and from age 18 to 25 in the Citizen 
Force. Further, all male inhabitants between 15 and 60 years, after six 
months' residence, if British subjects, are also liable to service in the
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case of war. In^the same way in the Union of South Africa every* citizen 
is liable between his 17th and 00th year to render, in time of war, per­
sonal service in defence of the Union, and he is also liable to undergo a 
course of peace training for military service and may be required to com­
mence that training in his 2Ist year and to complete it not later than his • 
25th year. Similar regulations obtain also in Canada and in New Zealand. 
That being so, I ask why should not India follow the example of the rest 
of the British Empire and indeed preferably so, because, more than the 
other parts of the Empire, India is open to aggression from the North, 
and it should be in a position to defend itself against such aggression.

I see, Sir, that I have already exceeded my time, but before I resume 
my seat, I would like to emphasize one point and that is that I do not 
desire this House or the Government to commit themselves to any par­
ticular form of compulsory miUtary training and service. In fact I thought 
that my Resolution, as originally drafted, was clear on the point, but not­
withstanding in order to make it clearer still, I have to-day with the per­
mission of the H^use added the words in any form that may suit the 
condition of the country.”  I did so because i  do not for one moment 
contemplate that the entire male population of fighting age in this country 
should immediately be given military training. I leave it to the Com­
mittee to consider and make recommendations. I do not for one moment 
say it should be universal military training. It may be conscription, it 
may be that every Province might be called upon to give its quota of 
men. All this I leave to the Committee, All I ask the House and the 
Government in my Resolution is to accept the principle which the Reso­
lution embodies, namely, that, for the advantage of this country com­
pulsory military training and service in some form or other is essentially 
necessary.

His E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: I will not follow the 
Honourable Member into all the various points that he has raised, though 
in many respects I must confess that I have considerable sympathy 
with the aspirations he has put forward. He has taken a wide view of 
this question; he has pointed out how necessary it is that^one day India 
shall be able to take care of herself, to defend her frontiers, and to maintain 
internal peace. He has gone further and he has described and examined 
some of the methods that are taken by other members of this great Com­
monwealth to fulfil the necessities of defence. I say I have considerable 
sympathy with the ideas that he has expressed, but I must ask him, apart 
from saying what is desirable, and what in the future may be deemed to 
be essential to India, to come down out of the clouds and for one moment 
consider the practical problem which he embodies in his Resolution because 
it is a very practical problem. He suggested towards the end of his 
speech, and I think he asked the question, as to why this compulsory 
service as it exists in some of the other mejnbers of the Dominions and as 
during th  ̂ war it was established also in the British Isles, why shouM not 
be applied to India to-day.«The answer is perfectly simple, perfectly simple. 
What is the population of the British Isles? Some 45 millions. The popula- • 
tion of the various dominions varies between 6 and 10 millions, but the popu­
lation of ̂ ndia is 320 millions, and it was really to my mind almost grotesque 
to consider the application of compulsory military training and service 
to 320 millions of the human race. With these opening remarks I think 
I ought to ’take the House a little nearer to the problem itself and to 
consider really what it actually means, and I hope I shall be able to 
convince the House that the adoption in India of a system of compulsory
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military training and service is a measure both impractical and unnecessarjr. 
Before, however, I deal with the various aspects of the question in detail, 
there is a larger, and if I may say so, a high^ consideration which I think 
I ought to plEuse before this Council in the first instance. The consideration 
is one that arises out of the fact that India is a Member of the League of 
Nations. 1 would ask the House to reflect seriously whether it wo^d be
consistent with India's membership of that League and with the respon­
sibilities and obligations which attach to such membership to adopt the 
proposal which my Honourable friend recommends. Members of this House 

1 PM are all no doubt aware that in many quarters and for
' ’ many years before the war conscription was held to

be a menace to the peace of the world; and it is a strong 
conviction of many thinking people that conscription was one of 
the causes which led to the Great War. Now with the experience of 
that war behind us, it is held by many that the true ]^th towards peace 
lies in the reduction of the size of the national armed forces of the world, 
&nd not in an increase of their capacity either for defence or for aggression. 
I do not wish to suggest that if we had universal compulsory military 
training in this country, there would be a practical danger of India following 
the example of Germany in the same or even in a different sphere, hut it 
must be remembered that if the principle of compulsory military service 
and compulsory military training were to be applied to a country of Ihe 
size of India, and if the policy were to meet with the success at which 
it would necessarily aim, India’s potentialities would be enormous. I want 
the House to look at this larger aspect of the question which I put forward, 
and to say whether at this stage of the world's history, when 
the world is endeavouring to recover from the results of a 
devastating war, \^ ên the desire of all should be towards the mainten­
ance of the general peace, whether, in these circumstances, it would be 
consistent with her international ideals for India to be contemplating a 
proposal of this nature, or even to eypoint a Committee to discover whether 
a policy of this nature was feasible or not. I turn now to the more 
practic^ aspects of the question. From purely natural causes, a compulsory 
system cannot be absolutely universal. The system must in any cir­
cumstances and in all countries presuppose the creation of an elaborate 
machinery for the purpose of registering those liable to the oblif^ation, of 
classifying them according to the degree of obligation which can be imposed 
upon "them, of ensuring that each shall be called up and shall perform 
the quota of service or training assigned to it, of dealing with exemptions 
and other almost innumerable details which are indispensable in any system 
which envisages compulsion.* 1 will give the House some examples of what 
I am referring to, taken from the regulations which have been adopted by 
one fit the countries in the world which have adopted this system, and I 
may say otfe of the smallest coimtries in the world. The countj7  is sub­
divided into districts, recruiting is carried out tinder the supervision of a 
senior military officer, who is assisted as regards the examination of recruits 
by a Medical Board composed of three medical officers and by literary and 
g>^mnastic examiners. Each recruit undergoes three examinations,— a 
literary examination to teat his educational standard, a gymnastic examina­
tion to test his physical strength and his agility, and a medical examina­
tion to ascertain if he possesses the necessary physical and mental qualities 
to serv̂ e in the Army. The recruits are then classified in various ways 
according to their age, their physical capacity and suitability for service
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in the different arms. Claimt to exemption are received and decided upon 
by the local tribunals, exemption being given temporarily or permanently 
as the case may be. Then there is a further distribution of the recruits 
^ o n g  the various branches of the Army as different periods of training 
are prescribed varying in those different branches,—branches such as the 
infantry, the cavalry, the artillery, the fortress troops, the engineers, the 
medical and the supply Department and the transport services. Similarly 
an elaborate machinery is maintained for the purpose of training and 
instruction and also for the inspection, but I need not weary the House with 
further details. Imagine a system of this kind applied to a country like 
India, with a population of 320 millions composed of heterogeneous elements, 
with the added difficulty of distance and of the relatively deficient com­
munications. It will be evident to the House that the purely mechanical 
difficulties of applying a compulsory military system to India places really 
the proposal of my Honourable friend beyond the range of practical politics; 
and even if the country were prepared to face tMte mechanical difficulties 
involved, the cost of the registration staff, the cost of the instructional 
and the training staff, the cost of the equipment which will be required 
for training purposes would render the proposal, I might rimost say, 
grotesque. Supposing that we had proposed or that my Honourable 
friend had laid this matter before the Eetrenchment Committee— for 
instance, I wonder what view they would have taken. However, it is quite 
unnecessary for me to go into further details in this respect. After all, 
in India it is unnecessary to adopt any system of compulsion for the pur­
poses of the defence of the country. We can rely with confidence on the 
voluntary efforts of those who have a natural predilection for the profession 
of arms. Our experience in the last war, when the Indian Army had to 
be very largely expanded, was both encouraging and satisfactory; and if a 
further argument were needed, it is to be found in the ready response 
which has been recently made to the recruitment for the Territorial Force. 
My Honourable friend knows something of this himself, and I have recent 
evidence to show iia t  in other parts of the country also besides Bombay 
the force may well develop into an effective second line of the Army. The 
Territorial Force furnishes an adequate opportunity for those anxious to 
•enter the army: and a Territorial Force possesses an advantage which 
conscripted forces do not always possess, namely, that the GovemmeBt 
of the day can control and regulate it. I presume the House will recognize 
that this is in itself a very important factor. But above all things, as 
the regular and the territorial forces are based on voluntary service. Pro­
vided that the voluntary principle is capable of producing the numbers 
we require, and provided also that it is on the whole the cheaper expedient, 
which it is, it is clearly the principle to which a country which has liberty 
as its ideal should rigorously adhere. The objttotions to compulsory service 
in India are so numerous and so strong that even if my Honourable friend’s 
proposal was merely to the effect that a Committee should be instijpted 
to examine the question, even then I say that the expenditure fhvolved by 
the appointment of such A Committee would be wholly unjustified. Its 
inquiry could only be academic. The Committee itself would cost a sum 
of monev which our revenue eould at tHis moment ill-afford. It would not 
be a Committee sitting at headquarters and disposing of the question 
expeditiously *, but it would have to tour all over India to examine condi­
tions in the .various provinces. It would have to study the idiosyncracies 
and the peculiarities of every class, caste and creed, and it would involve, 
as I have said, an expenditure which certainly at the present time we should 
not be justified in incurring. Any form of compulsory military training as
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applied to India would have to absorb Ctosus Department. It would 
require a large and elaborate medical seotion; it would involve an immense 
machinery for registration, exemption and distribution, and would thus 
constitute a huge organization entailing large expenditure for which the 
State wojxld receive no adequate return. For these reasons therefore I 
must oppose the Eesolution.

The HonouL-able Mover has referred to the controversy that went on on 
this subject before the war in England under the guidance of Lord Boberts 
and Sir Ian Hamilton. But the problem then confronting us (for I was 
taking part in the movement myself) in the United Kingdom was absolutely 
‘lifferent to th? problem which is confronting us in India to-day; and it ia 
for that reason that the views that I now hold in reference to India are 
not the same as those which I then held in reference to the United Kingdom.

The H onourable Cq|0NEL Sir UMAE HAYAT KHAN (West Punjab: 
Muhammadan): Sir, 1 would like to ask first if this Besolution is to be
withdrawn. If so, I should not take the time of the House.

The H o n o l t ia b l b  t h e  PBESIDENT : If the Honourable Member
wished to speak he can do so. But he cannot ask a question.

The H onourable Colonel S ir UMAB HAY AT KHAN: Sir, I oppose 
this motion. Many people, inquisitive and otherwise, who know nothing 
cf the army have been attacking its organization in one form or another. 
I am sorry that I was not present when Sir Dinshaw Wacha moved hi» 
Besolution the other day, and for that I ask the Chair for forgiveness.

The efficiency of the army has already been reduced by 50 per cent, by 
ihe reduction of the cavalry to one-half, and thus deprived of employment 
those who had been true to their salt and who for generation after genera­
tion had been the anchor of the army ship. In the infantry too one of 
cur best classy of soldiers has been approached by agitators, but I am 
glad to say ihat as yet they are not very much affected. India is a 
country which can never form one nation. It is as big as Europe with 
Bussia left out, and when the Germans, French and the English become 
ojae nation thea perhaps wo also will become one nation. But in Europe 
at least there )g to a great extent one religion, while the conditions of the 
people are much more alike than they are in India. In India we have 
many religions and many castes, some martial and some not. When in 
some castes a person is taught not to kill an ant or other insect, how 
is he going to kill his enemy. In the army once we did try a non-martial 
class, and we all know the result. They proved a failure. An Arabic 
proverb goes ihat any maa who makes an experiment which has already 
been made gets no new result. Public money is a trust for those who 
have to spend it in the best interests of the country and to spend it in a 
wio&g mafener will not be doing duty to the country. It is a well-known 
fact that the martial classes of India kept the Germans at bay in Flanders 
on a portion of the front at which the Germans we.re attempting a turning 
movement. .After our troops were relieved, the troops of another 
European pow. '̂r came in their place, and the Germans got through them 
and we nearly lost the war. That splendid body of cavalry which under 
General Allenby made the first victorious move in tiie war haî  already been 
reduced. Public money is required for useful work and not for Utopian 
ideals. I hope the House will not allow it to be spent on runaways.
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Then Sir, why do we want sucfc a big army? Are w^ going to attack 
any other country? We are not going to do so. I think the army we- 
have already got is quite sufficient for our purposes.

In India there are two classes of people, one who want trouble and 
cne who want to keep the coimtry quiet. If we take in everybody into 
the army, we will have to take also ^hose men into the service who want 
to create trouble and they will do so in the country. I was on the Esher 
Committee, and I opposed this short service scheme very strongly. The 
tact is we are not a fighting nation; we have certain classes who have 
fighting traditions, and we fight as men. It has been proved that a youth, 
has not the strength to fight as soldiers are required to do. For the train­
ing of such raw material, as His Excellency has already said, we have a 
territorial force. It has many different units in it; one is a University 
Corps, and we have found, Sir, that some of th^se young men in such a 
Corps are not able to do a route march of more than six or seven miles, 
find after all physical fitness is one of the essentials for a good soldier.. 
There is no room for immature young men specially in the Indian army.

There is only one thing about which I should like to say a few words.. 
We are very proud of having Indian officers attached to units, but I hope 
that instead of having only one Indian officer in a cavalry or infantry unit, 
where he is often ragged by the English officers, it may be possible to  
have one particular unit in which they can be kept together. But, at the 
same time, the difficulty is to educate a good officer, it requires money; 
and, unfortunately, the best fighting people have not got money. But 
if you go and get the sons of those who are very wealthy and make themi 
officers, they will be . . .  .

The H o n o u r a ble  M r . LALUBHAI SAMALDAS (Bombay: Non- 
Muhammadan) : Sir, I rise to a point of order. Is it relevant to the-
discussion ?

The H o n o u r a ble  t h e  PRESIDENT: The Honourable Member is
really straying away from the main point, but I trust he will come back to 
it.

The H o n o u r a ble  C o lo n e l  S ir  UMAR HAYAT KHAN: Sir, it haa
been said that we want Indian officers. I think, Sir, that I am speaking 
on what is rele\ant to the Resolution. If we want this ideal, I must say 
something about Indian officers. If we train these Indian officers (drawn 
from non-marfcial classes) and if we train them and make them in charge 
of the best soldiers, and if they get frightened and run away, the others. 
I.Iso will run away. As regards the ideal of an Indian army, we have- 
already seen that many times India has been invaded. Since the English 
have come in, we have been so organised that have been able to with­
stand the attacks from outside. But, what is the cause? One of thê  
causes is the British Army. The British Army is the nucleus, as I have 
seen myself, and that is the backbone of the army. Especially ff we Eave 
trouble in the country, if ^e have got the English Army from England, 
if anything goes wrong, they will defend the country and keep it quiet. 
So, I do not think we can dispense with that element and we should not.
I am not against the idea of the Honourable Mover, but there are certain 
things that I wai/b to put before the House. No doubt, if this ideal 
kept up to ^be extent that only martial classes are organised, I think 
will be an asg t̂, and will be useful for England also in case of future 
trouble. Everj'body could not become a soldier. The reason why certain
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people, Suders and Waish, and others are olassified as non-military classes 
is that they hpve been so from time immemorial. Then, Sir, in the past, 
nations from the North-West have come and invaded India; the reason is 
that when certain invading classes remain here for 25 or 50 years, they 
become degenerated. That is one of the reasons why I want fresh English 
blood from England to defend India always. It is just like this, Sir. All 
people know about horses. If you put a cart horse . . . .

The H o n o u iiable  Mr. LALUBHAI SAMALDAS: I rise to a point of
order, Sir. Is this relevant to the Resolution before the House?

The H o n o u r a b l e  t h e  PRESIDENT: I think the Honourable Member
is perfectly in order in referring to horses.

The H o n o u r a b l e  C o l o n e l  S ir  UMAR HAYAT KH AN : The reason 
why I want to classify the best fighters and others separately is this. If 
a cart'horse is put on the race, it would not do, and similarly if a race 
horse is put on to a cart, it cannot pull a cart. People in India are like 
that, especially in the ^orth. If a boy is weak he is unable to stand the 
•cold and dies; the theory of the survival o f  the fittest is correct. There 
are some place'? where there are people with limbs like our fingers. H o w  
on earth can they fight? With these few remarks, Sir, I very strongly 
oppose this Repolution.

The H o n o u pa b l e  t h e  PRESIDENT: I think it will be convenient for
the Coimcil to edjoum now for lunch and 'meet again at a quarter to three.

The Council then adjourned for Lunch till a Quarter to Three of the 
Clock.
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The Council re-assembled after Lunch at a Quarter to Three of the 
Clock. The Honourable the President was in the Chair.

THE MARRIED WOMEN'S PROPERTY (AMENDMENT) BILL 
LAID ON THE TABLE.

The SECRETARY of  t h e  COUNCIL: Sir, in accordance with Rule 
^5 of the Indian Legislative Rules 1 lay on the table a copy of a Bill furlher 
to amend the Married Women^s Property Act, 1874, which was passed 
1/y the Legislative Assembly at its meeting held on the 15th February, 
1923. . ‘

RESOLUTION RE THE ADOPTION OF A SYSTEM OF .COMPUL-
* SO«Y NATIONAL MILITARY TRAI^^ING AND SERVICE.
The H o n o u r a b le  L ie u t e n a n t  R a o  B a h a d u r  C h a u d h r i  L A L  C H A N D  

(Punjab: Nominated Non-Official): Sir, the object underlying the Resolu­
tion is a very laudable one and it could not have been put better before 
this House by any other Membe^. The Honourable* Member has put 
before us our ideals. He has drawn attention to our sense .of self-respect 
and to our unfitness for S e l f - G o v e r n m e n t  if w e  do n o t  organise a system 
of compulsory training to defend our frontiers. He has ^awn attentmn 
to the remarks of the late Home Member and I congratulate him on his



eloquent and persuasive speech. He has put a new life illto our delibera' 
tions, and it is with regret that I rise to oppose him.

His Excellency the Commander-in-Chief drew attention to the practical
8 p u question, and, in view of the difficulties

* • pointed out by him, it is difficult to agree with the 
Honourable Mover. I propose to make only a few observations. 
The Resolution seeks to break the monopoly of the so-called 
martial classes and also to introduce compulsion in military service. 
The Honourable Mr. Sethna said that there was a time in India when there 
was no distinction between martial and non-martial classes. Here I disagree 
with him. The time may have been before the Vedic era, before the times 
of Manu, or in pre-historic days; but, so far as we have been able to gather, 
the four classes among Hindus, namely, Brahmans, Kshatriyas, Vaishyas 
and Sudras, have existed from the Vedic times. If Vaishyas had been' a 
martial race at some period of Indian history, there would have been a 
remnant of this element in some of our Indian States. We have got jJ t 
Maharajas, we have got Rajput Maharajas, but is there one Mahajan 
Maharaja in India? No, and why? Because the Mahajans or Vaishyas, 
and all other conimercial communities, were never the martial races of 
India. The Honourable Colonel Sir Umar Hayat Khan has alluded to the 
religious sentiments. The non-martial races believe in Ahimaa Paramo 
Dharma, that is, not to destroy any life is the best Dharma. It is not the 
fine physique that makes a man fit for the Army but some other inherent 
qualities are n^ded. Here I am tempted to quote a story that appeared 
in the Bajput Oazette in September or October last. It was stated therein 
that one of the late Maharajas of Kashmir—I think it was Maharaja Sir 
Rangbir Singh—took it into his head or was advised to recruit a batta­
lion of Kashmiris. Kashmiris have got a very fipe physique and he thought 
they could very well fill the Army. He got together enough Kashmiris to 
form a battalion. Arrangements were made for their training and after a 
year they looked very fine and consequently. a Durbar was held by the 
Maharaja. The General of that Army was called and the Maharaja ad­
dressed him saying, “  You have now to take your battalion to the Gilgit 
frontier, to defend the frontier, and to relieve the Sikhs and Dogras who 
are there.'" The General saluted him in right military fashion and said,
“  Sir, I am prepared to obey your orders, but I want one thing. Let me 
have two Sikh sepoys to defend the armoury Everybody laughed. 
The Maharaja was enraged and said “  What do you mean?" The 
General said, “  I do not lose anything if the whole army is looted; it is 
in your interests, Sir, that I am asking for the services of two sepoys to keep 
a guard on the barracks. Two sepoys will not cost you more than Rs. 60 
3er mensem and you should not grudge them.'* The Maharaja took the 
lint. He at oncc disbanded the battalion and *fchere was an end of that 

iine show. •
I am all* for increasing the Indian element in the Military Denartmiiit. 

Our Ranjit Siughs and Sivajia should not certainly stop at the post of Risal- 
dar-Major or Subadar-Major.. We should have a much larger element of 
Indian officers in the Indian Army, but that should be drawn from the 
martial classes.

Comparisons are odious, Sir, but we have to resort to them when 
measures like this are being discussed. The memories of the great war are 
fresh in our minds and it would be instructive to take stock of our doings 
during the war. The martial classes came forward with tiie best of their 
manhood; they shed their best blood for the defence of the Empire; they
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fought equally well both in the frozen fields of Flanders and in the bum-  ̂
ing sandy deserts of Mesopotamia. What did the non-martial classes do ? I 
wOl not attempt a reply. I would only point to the poor response to the- 
call for University double companies and for the Indian Defence Force. 
At first Government wanted to recruit men for the University Corps from* 
among the non-martial closes, but, when they realised that no one was- 
coming forward, they appealed to the martial classes and Honourable 
Members will be surprised to leam that the majority of the men who went 
into the Punjab University Corps came from the martial classes. The 
Territorial Force battalion tells the same tale; and, as the Delhi Terri­
torial Force is at present undergoing a training in the New Cantonments, 
Honourable Members have only to go down to the New Cantonments tô  
fii;̂ d out how many of the recruits belong to the martial classes and how 
many to the non-martial classes. Even among the martial classes it is not 
e îery district that can lay claim to military traditions. The lists of deserters 
during the war show that the new element could not be depended upon. 
The districts which did not furnish recruits to the Army before the war*, 
showed the largest percentage of deserters. But why multiply examples 
to show that it is the inherent qualities of martial races in India that fit 
them for service in the Army and that a change in the present poUcy on 
this point to-day will be committing national suicide. The fact is that all 
persons are neither fit for nor willing to join this service. People are neither 
willing nor fit for this service. The ideals set forth by the Honourable 
M ôver are very high, but we should not ignore facts, as has already beetti 
pointed out by His Excellency the Commander-in-Chief. '

If this army is needed to do away with the present costly army 
without endangering the defence of our frontiers, then my reply is that, 
this is impossible at the present moment. If it is a pastime for peace 
days, then we are too poor for such amusements. With these few words, 
Sir, I beg to differ fiom the Honourable Mover and would suggest to him 
to withdraw the Besolution.

The H onourable M ajor N a w a b  M O H A M E D  A K B A B  K H A N  (North­
West Frontier Province: Nominated Non-Official): Sir, to begin with, I 
must apologise that being unaware of the fact that such a Besolution waâ  
coming up for discussion, I did not bring my military books, and in the 
absence of these I tried to get the necessary references from the Military 
Department, but as their library is at Simla, I could not avail myself ot 
it. The few observations that I am going to make are based upon my 
personal experience and the knowledge that I have gained during mŷ  
military career. •

a world-wide peace. As India has recently joined the League of Nations, 
the training of her entire population will be considered a standing menace 
to the peace of the world.

The second objection is the economic objection. It, however, is the 
most serious one against the contemplated adoption o f . a compulsory 
national training and service. It is impossible to provide funds to impart 
adequate training to all ihe adult male population of such a vast country



1̂8 India. The next practical diffio\^ty arising in this pase is that a suffi­
cient number of eflteient instructors will not be available tt) train such in­
numerable heterogeneous mass. The impossibihty of providing adequate 
equipment to all the men undergoing compulsory training is self-evident 
and needs no further elucidation. Those persons who have any practical 
-experience of military work knoV fully well how difficult it is to train effi­
ciently even a small number of recruits. Moreover, modem warfare being 
a highly technical and scientific subject, it takes a much longer time and 
trouble to bring up the recruits to an adequate standard of efficiency. There­
fore, the difficulty that I am pointing out is not imaginary or based upon 
any theoretical consideration of the subject. I assert from personal ex­
perience that it is an insuperable difficulty and it will become almost for­
midable when the entire male population of the country will have to be 
drained.

There are three systems of military organization prevalent in the world:
(1) The universal compulsory military training as advocated by soiAe 

o f the'eminent military authorities of Germany, such as Von Claustch 
and others of his school up to Von der Goltz. This system was firmly 
established in Germany after the Balkan War and it could only be practi- 
<)able for a small country like Germany which had attained the highest 
pitch of discipline and the best military organization in the world before the 
war. But to introduce this system in su ^  a huge country as India which 
is almost a Continent is absolutely impossible.

(2) The second system is conscription. Under this system any number 
o f troops can be raised and the organized strength can always be main­
tained by fresh drafts of recruits through conscription every year, but 
pre-requisite is to definitely settle the specific number of troops necessary 
for the adequate defence of a country. The French Army furnished the 
most complete example of the working of this system before the Great 
War. Conscription has certain advantages over the universal service 
system—

(а) Under the former system, only those persons who are physicsdly 
fit are selected for training, whereas under the latter even the unfit are 
included amongst those who receive training.

(б) Under conscription, only the requisite quota of recruits is taken 
up to make up the “deficiency whilst under the universal service system 
the entire male population of military age is subjected to military discipline 
when the deficiency is only for a small number. But conditions in India 
do not seem to warrant the application of this system even.

(3) The third system is known as the voluntary, whidi may either be 
long service or short service. England adopted the short service system 
before the war. Another modified form of thfe short service system is 
inown as the Militia, which is generally known in India by the name of 
Territorial I'orce. This form of organization is being tried in L ^ a  aa»an 
experiment. I have some knowledge of this form of service as I am 
serving at present as the President of the Advisory Committee of the Terri­
torial Force of the North-West Frontier Province. But this system of 
partial and periodical training is still in an experimental stage and its 
success or failure would therefore become evident in due course.

All these systems were resorted to in Europe to obviate the ever-recur­
ring difficulty*of the shortage of the St€inding Army under the voluntary 
«ystem, but here in India no difficulty has ever been experienced in getting
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a Bu^oient nuirber of recruits under Ihe voluntary syrtem which did not 
fail us, even during the Great War. 1 therefore fail to see the motive 
of the Besolution. If any shortage in the number of recruits voluntarily
offering themselves for enlistment is feared, about which I do not know,
1 would suggest the introduction of conscription amongst the martial races 
of India, through which we can easily raise an Army of one million strength, 
and 1 think the military requirements of India have never exceeded this 
number.

Some of the disadvantages of compulsory national service have already 
been indicated. Under this system, as remarked before, some of the hbn- 
martial races that have no natural adaptability for a military service will 
unnecessarily dragged to undergo this irksome training. The training 
of these non-military classes has before now been tried, but with extremely 
discouraging results. Maharaja Sahib Gulab S in^  of Kashmir made an 
attempt to impart military training to the selected men of Kashmir under 
the most efficient instructors available. This regiment of artillery was 
very smart on the parade ground, but, as the tradition goes, it completely 
failed in actiqn. Again during the recent war a few regiments were raised 
from amongst the non-military races and an enormous amount of money 
was wasted on their training and equipment, but in spite of the fact that 
the most efficient training was imparted to them, these regiments did 
not achieve even a tolerable success. During the Great War, I had the 
opportunity to serve with a highly efficient and well-drilled unit of the 
Indian Army at Aden, chiefly recruited from the most brilliant and respected 
high class of India, but on active service, owing to certain complicated 
arrangements of messing, they did not quite come up to the standard, 
and hence the composition of the regiment had to be changed. It is evi­
dent from these instances that compulsory military training to all the classes, 
irrespective of their natural adaptability, is useless and a sh&er waste of 
money and energy. In these circumstances, the replacement of the volun­
tary system by any other system seems inadvisable.

Another thing that during the debate struck me was this, that volim- 
tary system being a sort of contract, it gives the Government the optioii 
of selecting the very best material found suitable for the army. Well, 
why remove that option from the hands of Gt)vemment, and force on them 
a material that will not be so advantageous to the country in case of a 
big war? I cannot imderstand the motive of some people because if a 
man wanted to employ an artificer he would rather try to find an efficient 
artificer and not an indifferent one for the salary he was prepared to give.

In these circumstances I have felt backward in supporting this Kesolu- 
tion, though I have a great regard for the Honourable Mover of the Eesolu- 
tion. I do not see my wa’y to supporting him.

J ’he H onourable M r . G. 8. KHAPARDE (Berar: Nominated Non­
Official) Sir, I wish to support the proposition. The position as it has 
developed in the course of the debate here* appears to fall imder four 
heads, more or less. I shall deal with them briefly. I may say that the 
important words that fell from H is  Excellency the Commander-in-Chie£ 
have been mostly amplified and paraphrased by the opposition speakers, 
or some of them at least. The first objection put forward is that India is 
a very large country with a population of B20 millions and therefore it is 
impracticable, and that word “  impracticable again has been further
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translated into impossible. Well, I remember in my younger days reading 
that Napolean saic  ̂ that “  impossible was not a word in his dictionary. 
Impracticable comes next door to it. I say that it is genius and the test 
of genius to make the impracticable practicable, to make the impossible 
possible. And if genius exists anywhere in India it has to devise means by 
which this large population can be trained. One of my friends said, why 
should it be trained? We have no need for a larger army; we have 
defeated the greatest enemy that ever existed and therefore what need is 
there for our having a larger army. In reply to that I say that there is a 
Latin proverb that if you wish to have peace always think of war. If we 
w'ant to have peace and if we are never to be disturbed at all, we had 
better be ready at all points and for all contingencies and at all times. 
So that, from my point of view, that disposes of the question of impos* 
sibility, or inutility and impracticability.

The last time I was speaking about border races I made an observa­
tion which was looked upon as a joke and afterwards I was congratulated 
upon having made a joke. But that really was not a joke; I was stating 
a fact. I had better draw attention to the words of the Besolution. They 
are “  national military training and service ** in such a form as may be 
suitable to the conditions of the country. So that it will be seen that 
training comes first and service afterwards, and both these are to be given 
in a form which will be most suitable to the existing circumstances of 
India. Noŵ  these three things have not been quite clearly understood 
by those Honourable Members who have opposed the proposition. National 
does not mean universal. National means training given in continuation 
of the traditions of the nation and in such form as the nation will assimilate. 
It does not mean universal, for which I think it has been mistaken. That 
is why they said, there are 320 millions of people and how can you train 
320 millions. That is not the question. Then comes the training; and 
training is what I suppose my Honourable friend who moved the Eesolu- 
tion lays the greatest stress upon. Militarj  ̂ training has a great many 
virtues, the first being the realization of the sense of discipline. Another 
virtue which it inculcates is that of obedience; thirdly, you learn how to 
act in unison, and so large units of thousands act like one man. India 
at the present moment does require this training. Whoever has watched 
the present political situation knows that there is very little cohesion among 
us. We are like an army of which every member is a Commander-in-Chief 
with no soldiers behind him. That is not a desirable state of things. My 
friend therefore rightly desires national organization and training to incul­
cate obedience and foster the ability to command. All these things are 
acquired, not by sitting at home, not by reading books, but by going 
through the discipline and the evolutions of military service. If these 
things are introduced into the national life and carried out as they should 
be, then in all probability the present condition of something like chaos 
will disappear and order will come in its place. In order to refute this 
part of the case my friends have cited the four-fold division of t]^ Hindus, 
Brahmans,* Kshatriyas, Vaishyas and Sudras. Then they say there is the 
question of heredity and a g!*eat deal has been mewle out about the martial 
races. I will deal'with these points in turn. There is a four-fold division 
in the Hindu Shastras, but that is for times of peace; and if you read on 
further you will find that when there is trouble and revolution, when there 
is a foreign invasion, then it is laid down that the Brahmans should bear 
arms; much jn  the same way as the German Professors came ouf to 
command armies, so the Brahmans taught the people military arts and
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[Mr. G. 8. Khaparde.] ^
in tiihes of rev(}lutioii and foreign invasion took command of the anfiy. 
It is further said that the Vaishyas, Sudras and even women ought to bear 
arms when there is a revolution or foreign invasion; and in the history 
of Rajputana will be found many instances of the honourable part whidi 
women have played, like Boadioea did and many others whom I might 
43iention. Therefore it will be seen that this four-fold division of the 
Hindus does not operate against military training, and my friends who 
‘depended upon that have relied upon a broken reed. They did not know 
that even ladies took up arms in the last resort. (A Voice: “  Ladies of 
the martial races took up arms, not others.*') I did not like to bring up 
that matter, but since it has been brought up I will deal with it. ^ ^ a t 
has made the martial classes? Were iliey bom martial or is it their training 
which has made them martial classes? I have a great faith in heredity, 
but etill I think that it is their training, their environment, the discipline 
to which they have been subjected, which have had more to do with it. 
I f  a man was brought up as a cowherd and sent into one of those hills 
ŵ here I have a village I suppose you would soon see him ninning away 
from a fox. Then again that argument goes against the whole theory 
■underlying modem military organization. During the recruitment for the 
T e o e n t  war was a man questioned as to whether he belonged to a martial 
dass or not. Modem nations, western nations and our own Military 
Department in particular have a firm belief and faith in their own training 
in the matter of turning out good soldiers. They think they can lick any 
man into a soldier. They take him away; put him for three months in 
this branch, three months there and similar periods elsewhere, and they 
turn out a good soldier. So that training has a great deal to do with it. 
And though I have a great pride in heredity, I still think that heredity 
amounts to very little without the treuning. If the training was not given 
the martial qualities of the soldieiis would not be so much in evidence. 
My friends have told a story of a Kashmiri, and I may be permitted, Sir, 
to tell one of a quaker. A quaker is a person who answers to our Jains 
in India, one who has a dread of taking the life even of an insect. A ship 
was starting on a long expedition in the days of good Queen Bess, a 
hazardous venture. A quaker desired and offered to go as well, but the 
crew said, ‘ What is the use of taking a quaker along with us on such an 
expedition as this? We want a man who can fight/ Ultimately the quaker 
concealed himself as a stowaway and went off in the ship. In the course 
of its voyage the ship was attacked by pirates; the quaker was also on 
deck and a pirate boarded the ship at the point where he was standing 
^nd the quaker said to him, “  Stay brother; thou hast no business here/' 
and he embraced the pirate and threw him into the sea. That is what the 
quaker did for him. Now, that goes to show if anybody is properly trained 
•and brought up imder good surroundings, he can do a t id ie r 's  duty very 
well. It all depends on the training and bringing up. There is no good 
'sajdng that a particular people do not belong to the martial qlass. That 
do®  not^oimt much.

Now, we take up the second question. That question is of economy. 
It was asked, where all this money was to come from? How is it to be 
spent? How is it to be done? To that my reply is, it may cost a little 
in the beginning, but ultimately it may mean great saving by establishing 
a large system of reserves so that you can curtail your standing army, 
you can curtail many of the expenses, and according ae necessity arises, 
.you may call up the reserves. You will see that the whole country will
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come to your help. That would n#t be like going for recruiting when the 
war is ^ u a lly  on* When the ŵ u: was on, we were tryiri|; here to iAduce 
the agriculturists to drop their ploughs and take the sword and tried to 
march them. If you had a proper system of reserves in India, all that 
expense and trouble would have been reduced. After all, Army is the 
insurance against war; and if we could train up so many people, we shall 
become so strong that I suppose nobody on the face of the earth will think 
of fighting with the British Empire where Indian soldiers are to be taken 
in account. So, that question of economy, to my mind, takes a very 
secondary place.

The third argument that has been put forward and dealt with at very 
great lepgth is how to give this training. How many teachers would be 
required? How many trainers would you require? How many servants 
would you require? There should be a large department. I quite agree 
that we should have a large department, but that will be a very useful 
department, and perhaps better than many others that exist now and on 
which money is spent. Only the other day I was reading a book wTitten 
on Education, education in the Army, and it was found that soldiers 
sitting in the trenches had long evenings and they had to wait and they 
found it a very difficult thing to manage. You must not only take care 
of the physical strength of the soldier, but you have got to take care of his 
moral spirit or morale as it is called. How are his spirits to be kept up? 
They introduced small schools, they gave them lectures, they gave them 
little performances, and in that way there was a system of education 
developed. There is a book of 500 pages written by Lord Gorell. He 
shows how education is the necessarj' path to military training. He also 
shows how militai^ training is enhanced and how a soldier is helped by 
being brought up in a school, with a little literary dash, T\dth certain other 
stories told, and so on. Now, if this training is to take place and if it is 
carried out— as I have an idea that it should be—then there will be no 
difficulty. All our school-masters can be made teachers of militnr}  ̂ art; 
they can be given a little training which they can introduce in the schools, 
and in that way we can give military training to people in the whole 
of the country. You know. Sir, that every boy who reads a novel imagines 
himself to be a hero. I have often wished that I were Ivanhoe; children 
will easily take to it and learn it. Some of them have got a natural 
military instinct. But it is not the monopoly of the martial races alone.
I said previously that the criminal tribes should be put on the Frontier; 
they will do very good work. These tribes are tha very people who could 
be brought round by military training. They were so employed by former 
Kings. They ^11 become good scouts. All this comes to the old aj-gument 
which I adduced the other day. This will be quite suitable to ihe nation. 
There is division of- labour during times of peace. For times of war, for 
the time being, ignore this division of labour and make everybody into a 
soldier. There will be full value in the end for the preliminary draining 
which we rfay give them at this time. Now, there is no war tn halfd, 
and we can slowly improve. The school-master will gradually teach the 
bo vs. There are many retired officers who are seeking employment and 
I suppose they can be had cheap enough and they will give the training very 
^ e ll just in the same way as cipher things are taught in the schools. Why 
gh(Wd not the first elements of mSlilary training be given through schools? 
Th^|G6vemment itself has eet ah example by making University Corps 
and^erritorial *Poroes. This will' merely be extension of that system and 
it 'shoidd be nuM  ̂ penfatently carried out. I do not see where all these
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[Mr. G. S. Khaparde.] ^
objbctions thafhave been û ged come in? at all. Theie is iurihe  ̂ point. 
I t  is said that . . . .

The H o n o u r a b l e  t h e  PRESIDENT: I am sorry to interrupt the
Honoiirable Member; but if he has taken the part of Ivanhoe, I must on 
Uais occasion take the part of the Templar and remind him that his time 
is approaching to a close and that he must bring his remarks to a conclu­
sion as soon as convenient. *

The H on o u h a b le  Mr. O. S. KHAPARDE : I will close with this 
remark that I have got to make. Unfortunately, during this ar^ment, 
people who have great faith in heredity have omitted training, and people 
who have got fyith in training have omitted heredity. If both are combined 
and genius— we are talking of military genius here—is brought to bear on 
this question, it will be found to be the most practicable of all practicable 
questions, and the learning, the training, the capacity to command and 
>ill these things will come in their due course. In ihe old Council I moved 
a proposition this kind, but that was disposed of in the usual way by the 
rule of the majority. 1 am glad to see that that proposition has come in 
here again, and I heartily support it and I hope that our Council will carry 
it without division.

The H o n o u r a b l e  Mr. V. G. KALE (Bombay: Non-Muhammadan): 
Sir, after the Irngthy debate which has taken place, I do not want to make 
jiiore than or three observations. Unfortunately, certain extraneous 
considerations have been imported into the debate about what I must 
regard as an artificial distinction between the so-called martial and non- 
martial races. A reference was made to Shivaji and it was said that he 
was able to perform great feats '..f valour because he belonged to a martial 
jace. But if -ny Honourable friend opposite will read his Mahratta history 
more deeply, he will come to discover that this very Shivaji created 
<3ommanders and armies out of people who were not regarded as 
Kshatriyas. Most of these people were Shudras,'' and worse than 

Shudras ”  and mere cultivators. If you go to their descendants to-day, 
vou will see no signs of any possibilities of soldierly or martial qualities
ii them. It was out of this kind of material that Shivaji was able to 
make an efficient fighting machine................

The H o n o u r a b l e  L ie u te n a ;nt  R ao  B a h a d u r  C h a u d h r i LAL CHAND : 
Shudras are not the same as cultivators. If a man cultivates jland, he is 
not a Shudra. .

The H o n o u pa b l e  Mr. V. G. K A L E : What I was pointing out was that 
they were not of our * martial ’ races. And coming to the point urged by 
iky H<Kiourable friend about Brahmins, 1 find that he said l^ey are nven 
ocJy to contemplation and are not useful ior anything else. But I hope 
my friends living in Northern India and on the Frontier cannot have 
forgotten that it was a Brahmin leader from the Deccan who triumphantly 
led his horses far as Attock. Brahmin soldiers and conoLprtanders ^gugbt 
in and led armies and helped to establish an Empire and to jn cA i^n  
that Empire against the invasions of the so-ealled * martial ' xaoesM My 
Honourable friend Mr. Khaparde has piit it quite that at ®  the
Kpirit that you arouse among the people, thê  nutteBal spiisU aHd̂  the spirit
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of liberty and tlso the training tha^ you give them, that makes a soldier 
out of a man. That is what is wanted in India at the piesent mon^nt. 
I wish now to refer to the opportunities that there are in our colleges and 
universities in this regard. I should very much like that military training 
is made compulsory for a candidate who would pass his B.A. examination. 
I would certainly move in my University that such a rule should be made, 
provided we get an undertaking from the Military Department that assist­
ance would be ^given in the matter of training students. And the reason 
why a larger number of these educated men and students are not coming 
forward to receive military training, is that they do not get the necessary 
encouragement and facilities that are needed. I have put a number of 
questions in this Council in this behalf. I have received coQiplaints from 
^ose who are already members of the Indian Territorial forces, especially 
the University Training Corps, that they are not properly treated and do 
not know where they stand and what their prospects will be. Even this 
simple information is not vouchsafed to them. How are our young men 
in these circumstances to come forward to receive training? What is 
lequired is real encouragement, If that is given, certainly large numbers 
vvill eagerly come forward. I would have hesitated to support the Eesolu- 
tion of my Honourable friend had it stood as it was put down on the paper, 
but he has modified that Besolution^ and he has made it quite clear ^ a t 
be does not want that conscription should be made universal in this 
countr} .̂ Whut; he requires is a beginning; and the method by which that 
compulsory military training is to be carried out is to be left to a committee 
of inquiry to recommend We are, therefore, not committed now, and are 
not going to commit ourselves to any amount of expenditure, and I do not 
know whether it will not be possible to cut down the present military 
<.xpenditure in order to provide for the increase that will ensue if this 
policy is put into force. I do not want to ask my Honourable friend here 
(Honourable Mr. Purshotamdas Thakurdas) to give out any secrets, 
but perhaps he might throw some light upon the question whether it 
would be possible to spend any amount upon compulsory military training 
if a scheme were to be inaugurated, and at the same time to cut down the 
ifxisting military expenditure. I heartily support this Eesolution.

The H o n o u r a ble  R a i B a h a d u r  L a la  RAM SARAN DAS (Punjab: 
Non-Muhammadan): Sir, I rise to support the Resolution. The request 
contained therein does not amount to conscription. The Honourable Mover 
simply wants that this experiment may be given a trial in any way suited 
to the conditions of the country. My friend the Honourable Sir Umar 
Hayat Khan and the Honourable Chaudhri Lai Chand have referred to a 
proverb “  Don’t kill even an ant “  Ahimsa Paramo Dharma/' I may 
remind my friends  ̂that the clan and the very people who advocated this 
maxim have had the first Emperor in India,—I^refer to the King Asoka. 
Aeoka belonged to Jains or Budhas, whose great verdict was Ahimsa 
Paramo Dliarma ** My friend Chaudhri Lai Chand has said that among 
the Ruling Princes and the Maharajas we find only the martial #classes, 
and not Mahajans and tfeose martial classes he confines to Jats and 
Rajputs.

The H o n o u r a ble  L ie u t e n a n t  R ao B a h a d u r  C h a u d h r i LAL CHAND: 
No. ■ '

The Honqubwvblb R a i B ah adu r L a la  RAM SARAN DAS: I may inform 
that we have Ruling among Brahnqllhs. H is,Highness the Maharaja
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[Bai Bahadur L^la Bam Saran Das.] .
of Travanoore cmd His Highness the Maharaja of Benares and the late 
Temal, Naik among the Shudras may be cited as examples. My friend 
Nawab Major Mohamed Akbar Khan some time ago, when he was attached 
to the Ist Brahmins, told me that in the Great War he found that Brabmina 
were the best fighters.

The H onoubablb  M ajor N a w a b  MOHAMED AKBAB KH AN : Yes, I  
admit it . . .  . /

The H o q ^ U R A B L E  T H E  PEESIDENT: Order, if Members desire to allow 
explanations from any Member, they should sit down so that the Honour­
able Member may have an opportunity of rising. Two Members may not 
be on their feet together.

The Honourable E a i  Bahadur Lala BAM SABAN D A S : I am glad that 
my friend has admitted what I have said regarding the gallantry of the Brah- 
miAs. As far as non-Brahmins are concerned, Sir, that do not belong to mar­
tial classes, I may mention the name of General Hari Singh Nalwa and Gen­
eral Todar Mai. Martial class, Sir, as far as I \mderstand, in the olden 
days, as far back as the time of Manu, was confined to Kahatriyaa only, 
and as my Honourable friend, a veteran of the House, Mr. Khaparde, has 
said, in time of war, difficulty or need, every other class has to come for­
ward to fight, so I need not dwell much upon that subject. I can say, for 
instance, that even among very notorious dacoits we find the names of 
Jabru Barber in Punjab and Tantia Bhil in Maharashtra who did not belong 
to the martial classes. Of course dacoity also is a martial spirit misdirected. 
His Excellency the Commander-in-Chief did observe that the present 
policy all over the world is to reduce arms and armaments. We know that 
Sir, but we do realise that during the time of the Great War man power 
was wanted and Britain had to depend mostly on India for its man 
power. In case the man power of India is trained in military tactics, it 
will be a great strength to the British Empire, and no power in the world 
iiidll ever dream of taking arms against the British or the British Common­
wealth. Before I conclude I want to say. Sir, that according to the 
Hindu shastras, even the Jats in those days did hot form part of the mar­
tial classes. They were cultivators and as such were classed as bunniahB 
(Vaishyas) but the time has now come when they have developed them­
selves as a martial class. In the same way. Sir, times are now changed. 
In the old days every class was trained as a class, and now as that classi­
fication is not rigidly observed, I think every class is fit to be given military 
training. With these few words I support the Besolution.

«
The H onourable B aja S ir BAMPAL SINGH (United Provinces 

Central: Non-Muhammadan): I cannot deny myseU the p^pasure of tak­
ing pcflPt in this interesting ^scussion. In my opinion the racial question 
that has been brought into this discussion h  not quite proper. The Mover 
has simply asked the House to accept that a committee be appointed to 
go into this question and, if possible, to devise measures for national com­
pulsory education. Well, in my opinion those who belong to the martial 
classes will be the first to take advantage of the Besolution when it is 
brought into effect. So there appears to be no need for feeling any grudge 
if ibe other olasses, whom some people call no^martial elates, be also 
elevated to the same level. The question be!ore the House is simply tiiat
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committee be appointed to delibeiate over this question and to come 
to certain conolusioJb. Long ago, it was pressed upon ttfe Govemirfent 
by the public that free and compulsory education should be introduced 
into -the country. After a long time, the Government acceded to the 
demand of the public. Even now, this free and compulsory education 
has not been introduced into all the towns and cities, not to say anything 
of the villages. But some steps have, however, been taken and, gradually, it 
is hoped that the measures that have been t£iken will be of benefit to the 
‘Country. In the same way my friend the Honourable Mr. Sethna has 
asked for a Committee, and I think it would be quite proper for the Gov­
ernment to accept the Besolution and appoint a Committee to go into this 
question.

The H onourable  Mr. PUBSHOTAMDAS THAKUBDAS (Bombay: 
Nominated Non-Official): Sir, I rise to support the Besolution before the 
House. Whether the Besolution meets with the approval of Government 
or not, whether it is passed by the House or rejected, I have not the 
slightest doubt that the aspirations that the Honourable Mr. Phiroze 
Sethna gave vent to in moving the Besolution are the aspirations of the 
country and of the Indian public unanimously. The most distressing 
feature of the discussion on the Besolution appeared to me to come forth 
irom— and I will say that with all apologies to them— two at leewt of the 
three expert non-official Members intimate with the martial classes. As 
pointed out by the Honourable Baja, who just spoke before me, unfortunately 
two of these experts,— and I am sure one of them at least—the Honourable 
Lieutenant Lai Chand,—introduced the question of martial classes and 
non-martial classes. I have taken down a few of the words that he used. 
He said that the Besolution aipas at breaking down the monopoly of the 
martial classes.”  I had still to learn. Sir, until to-day, when 1 heard it 
from him, that there was any question of a monopoly of the martial classes 
in this year of grace 1923. Indeed, I did not know that there was any­
body in this House who sympathised with the Brahmin who still -main­
tained that he would now allow the non-Brahmin to be on a level with him. 
I really wonder if my Honourable friend over there thinks that the non­
Brahmin in trying to come up to the Brahmin is doing a wrong thing. 
He asked a pointed question whether there was a Mahajan Maharaja at 
sll. May I ask him whether he would object to a Brahmin who acted as 
n merchant? Does he object to a Pariah or an untouchable Hindu coming 
up here and sitting on the same Bench with him or with me in this 
^Council Chamber? And, if he does not do that, I really wonder 
if he has not been carried away, perhaps by jj r̂fkifiable pride 
for the services that he may have rendered to the British Government and to 
India during the last war in trying even to indicate—I am sure he could 
not have meant it—that he would oppose anything? that would lift up the 
non-martial classes to the level of tlie martial classes. I maintain, Sir, that 
that cannot be the aim or the object of His Excellency the Commander-^- 
Chief. I go 'further and say, that, if anything in that direction^as at 
all seen, His Excellency the Oommander-in-Chief and the Government of 
India would be the first to say all classes should be on the same footing.
I venture to say and I think it is very necessary that it should be clearly 
understood and slated in this House, and I say it with all deference, with 
the greatest respect, and with all aelmowledgments of the services rendered 
“by the martial rjices of India, whether in the last war or up till now, that 
tTiis House would not tolerate any monopoly of any class, whether it be 
•of Br^mins or non-Brahmins, of merchants or non-merchants, of v ^ ls
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or non-yi^ls,^ and, with all deference to my two friends over there, ot 
martial oliASses or noA-martial olasseB.

1 would only refer to the unfortunate jeering remark that my Honour­
able Tiwana friend thought fit to mttke at the University Corps. There i& 
no doubt about it that the University Corps have only recently started. 
If, in the opinion of my Honourable friend over there, the University 
Corps do not come up to anything like the efi&cientoy that they ought to  
have, there is all the more reason that something on the lines of what 
my friend the Honourable Mr. Phiroze Sethna suggests should call for his 
sympathy and support. Instead of that the Honourable Member said:
“  Look at the University Corps. What do they do? They could not walk 
more than five miles.'' Does the Honourable Member think that in these- 
days, with keen competition, when India has got to nm the race with other 
countries, the issues are going to bê  decided in this way. We wish to 
associate ourselves and take our place "side by side with the most powerful, 
the richest and the most advanced races or countries in the whole world. 
If that is his aim, as I have no doubt it must be the aim of all my three  ̂
friends opposite, I do think that no measure that will bring the non-martial 
races to the standard of the martial races ought to be turned down on that 
score. I hope I have not misunderstood their meaning and their motives and 
that they cannot mean to keep back any measure that may raise the non- 
martial races to the level of the martial races and that they will give mV 
and my children a helping hand in bringing us up to the level of the gal­
lantry "of these friends of mine opposite. I hope that they will realise that 
just as nobility has its own obligations in India, the martial races ought 
to have their own obligations towards the humble mahajan races, even if 
they deride us.

With these preliminary observations, Sir, regarding the lead which I 
thought our non-ofl&cial martial races representatives were going to give us 
on this Eesolution, I would just like to say a fe\^words in connection with 
what His Excellency the £Jommander-in-Chief said on this Eesolution. It 
was gratifying to hear that the Eesolution, as moved by my Honourable* 
friend, Mr. Phiroze Sethna, had some sympathy ftom Hiâ  Excellency the 
Commander-in-Chief. It has to be borne in mind. Sir, that, in spite of the 
eloquence that, the Honourable Mr. Phiroze Sethna used, in spite of the 
study that he must have mtwle of this proposition before he moved it here, 
he is, after all, if I may say so with deference to him, a mere layman. 
It is quite possible that i^ere are certain defects in the draft Eesolution as 
submitted by my Honourable friend to the House. I was looking forward to 
some hint from His Excellency the Commander-in-Chief which, if accepted

my JSonourable friend, nlight enable His Excellency td accept the 
Besolu^on« I do not know whether I may gtill hope that this Eesolution, 
instecMl of meeting with, as my Honourable friend said, the usual fate in 
this House, would be apcepted by His Excellency the Commander-in-Chief 
ip some m o d ^ ^  form or another. But there vere one or two points which  ̂
His Excellencgr thjC Comm^der-in-Chief lurged as to why this Eesolution 
or the ppint of Eesolution could not be accepted by Government, and̂  
I  would lS£ke;to i^fer tp those points briefly. His Exceilency said that the* 
League of Nations forbids the aoceptanoe of a Eesolution like this. The 
f^eague of Nations has been useful in India in certaiix directions. It haŝ



given India a seat im the Council Chamber where all the inijportant na^ons 
of the world sit and, as far as I am aware, I am speaking subject to cor­
rection, that is about all the advantaji^e we have derived. The next advan­
tage that the League of Nations has offered us is what the late Sir William 
Meyer, riie High Commissioner for India in London, said, that we have 
got to pay a very substantial sum to the League of Nations Secretariat 
in Geneva. Beyond that, I have still to hear and leam what further 
advantages the League of Nations has brought us. Not that I doubt that 
it is going to benefit us in th« long nm, but if the League of Nations has 
some fundamental rule which comes in the way of this very natural aspira­
tion of India, I think the Government of India would find it very instructive 
to make an analysis and find out how many nations who have joined the 
League of Nations have observed every one of its regulations and how many 
have yet to do so. We have done a great deal, we have been carrying 
through all our labour legislation because it has been dictated by the League 
of Nations; in other matters we are keen to respect the League of Nations, 
but in this one point if the League of Nations comes in our way— Î honestly 
believe, Sir, there is a way of getting round the difficulty if we put it cor­
rectly to the League of Nations, and then they may themselves perhaps say 
“  It is high time that India should have some sort of military training for 
her children, as the rest of the world have been having.-'*

The next question that His Excellency the Commander-in-Chief men­
tioned was the question of cost,—prohibitive cost, he said. The Honour­
able Professor from Poona asked me pointedly whether I could throw any 
light. I suppose it was a question for the Retrenchment Committee, His 
Excellency the Commander-in-Chief said. I hope the House will not mind , 
it if I say that, whatever the Retrenchment Committee may have to say 
in this connectibn, it will be known to them through the proper channel 
within a fortnight, and I do not think I can oblige my Honourable friend from 
Poona to-day regarding anything that the Retrenchment Committee may 
’have to say on this score. But 1 cannot help feeling. Sir, that no Retrench­
ment Committee, in the light of the feeling in the countrj% in the 
lijifht of the ultimate saving, as pointed out by my Honourable friend, Mr. 
Khaparde, that might result from the acceptance • of a scheme like this, 
could say that a few lakhs that might be spent on this would be 
mis'-fipent or would be an extravagance. And again, as I pointed out this 
morning, I may say again that my Honourable friend’s Resolution does 
not say that action should be taken within the next year or within the next 
six months; if Government accept the Resolution, whenever they can 
find the necessary funds, etc.. Government may have an inquiry made.

I feel, Sir, that the right of moving Resolutions in an as­
sembly like this is given to noif-official Members—which 

 ̂ the non-official Members value very highly— n̂ot because
the non-official Members always command for the purpose of ^ s -  
tifying their Resolutions tl̂ e expert knowledge and the detailed in­
formation which enable an Honourable Member in charge of a 
Government Department to accept it outright. This right of moving 
Resolutions has been given to non-official Members with the view that they 
may be able to ventilate in the House and bring to the notice of Govern­
ment the hopes, the aspiriatiohs and also the grievances of the public.
If this is the underlying pri^iple on whi<4h the non-offioial Members 
value this rigfht ilndVitig Resoltitions here, I submit, Shr, that my Hon­
ourable friend on my right has dott  ̂ fuU juiatice to this Resolution and has

COMPULSORY NATIONAL MlLITAfiY TRAININO ANp BBRVICB. 8 1 1



[Mr. Purshotamdas Thakurdas.] • . ;
reflected the popular feeling in a most living, vivid nsianiier; suad it is now 
up to Government, as represented by His Exoellenoy the Commander-in- 
Chief, equally to rise to the occasion; to point out to my Honourable friend 
if there are any defects in the Resolution which pj?event him from accepting 
it and ultimately to accept the spirit underlying the Besolution. It does 
1 ot matter if the funds necessary for it are found within six months or 
later. With these remarks, and repeating my great deference to all the 
martial races member^, and hoping that &ey will not misunderstand me, 
I give my very cordial support to this Resolution.

The H o n o u r a b l e  t h e  PRESK)ENT : 1 think the Council did not quite 
understand the position as regards an Honourable Member desiring io 
offer an explanation. The rule is a perfectly simple one. If when an 
Honourable Membe|; is speaking, another Member rises ^ d  wishes to 
make an explemation, then, if ^ e  Honourable Member who is speaking 
gives way, the explanation can be ma(^. If the Member speaking does 
not give way, the other Member must wait till he has terminated his 
speech; and then he may rise and ask the Chair whether he may offer an 
explanation. The rule is a perfectly simple one and cannot cause hardship. 
Two Honourable Members cannot be speaking together.

The H o n o u r a b l e  S ir  DINSHAW WACHA (Bombay: Nominated Non­
Official): Sir, I heartily associate myself with the Honourable Mover; and 
I also agree with the many speakers who have so eloquentiy supported 
him with their reasoning. I am very gratified at this debate, for it has 
shown at least one feature that the debate is of more than the average 
order, which is sometimes noticed in the House of Commons, and I am 
even more gratified to see that this Council has shown what latent ability 
exists which reveals itself when crucial questions come before it. Having 
said so much, I am not going, Sir, to detain the Council very long. 
Practically, all that had to be said has been amply said. I shall not go

8 1 2  COUNCIL OF 9TATB. [1 6 t^  F eb^ 1 9 2 3 .

over the old and exploded fallacy about martial and non-martial races. 
This distinction dates back ages and ages ago and, as you know, the 
ancient Spartans called themselves a martial race, and twitted the 
Athenians by ccJUng them non-martial. And yet, you are well aware that 
the Athenians defeated the Persians at the battles of Marathon and Salonica, 
the Persians who were the masters of the ancient world before Alexander. 
That disparagement still goes on, Sir,— t̂here is nothing however like martial 
and non-martial. It is all the ^pMt t)f a nation that makes it martial or 
non-martial. The distinction is illusory, but I am not goii^ to discuss this 
ethnological question any ffirther. I do say, however, this: that m ilit^  
tridning has been acknowledged by all the nations of the world as essential, 
namely, that they should defend themselves against their .aggressive 
neighbours! Therefore, there ought to be some sort of military training. 
In civilized times we find different kinds of traiiiing. The military training 
may be a voluntary one, or it miay be by conscription, or it may be by 
a combination of both. All these are varieties of the same fundamental 
object. The fimdamental object is, whether a nation should be trained 
or not for purposes of self-defence. I do not tiiink there is any nation in 
the world who would deny that they must have some Iriikd of training 
for the purpose of defending themselves against their invaders or aggres­
sors, whether they may be n^xt-door nei^bours or further away on the



fcorders. Well, tfcat being the cftse, Sir, what is the proposition before 
the House? It is simply this: that a Committee should be formed*which 
will go oyer the whole question in its various aspects and see how far 
military training can be ^ven or not, and what methods may be deemed 
.most suitable^ He is willing that we should, of course, abide by the 
•decision of that Committee. Practically, there is nothing at all excepting 
thij3. The Honourable Member says that miUtaiy training is one of the 
aspirations of our people. He says: I am putting this aspiration before
you; will you kindly see whether this can be satisfied. Appoint a repre­
sentative Committee and see what it says. If the Committee says, ' no,* 
that it is injurious, drop i t ; if it, proposes certain suitable methods, why 
then not consider and adopt them." But, Sir, I find, that what has 
happened in this assembly for some time past is this: whenever some 
non-official Member brings forward a reasonable Besolution, the ofiicial 
Bench on the opposite side, I may call it the Front Bench, adopt an attitude 
of non po88umu8. They all mechanically say: “  w© cannot accept it 
Why not?. They pose as if they are the greatest authorities in the world and 
that their refusal was the last wordt Sir, it has been said that autocracy 
is at an end, we are now demcfcratic; that we are going to be a self- 
governing nation, we are a rising democracy, and yet we must obey 
autocracy I Democracy is ‘ considered as a machine by these autocratic 
•gentlemen who say, ‘ you may have your democracy, but we are the men 
in power, you must go thus far and no further/' That is not the right 
way of a self-governing organization. That is not the spirit of self-Gov- 
emmenl, that is not the spirit in which the British Government has given 
us the Reforms. Nothing of the kind, Sir, and I am rather sorry to notice 
lately that every time that a non-official Member rises and puts fonv^ard a very 
simple proposition in a very simple and frank spirit, it is said on the other 
side No, we cannot accept it and forthwith they adopt an attitude 
of non po88umu8. Sir, Government have been saying that the non-co­
operators are in reality Nihilists,*' that is to say, to every proposal made 
to them they say ‘ no.' What are these Government members here doing? 
They sit on the front Benches and say No, we cannot accept. No, 
we won't allow it ."  Is that a consistent or reasonable attitude to adopt?
1 hope not. The Commander-in-Chief is the greatest non-co-operationist 
in this respect and so also was my friend Mr. Chadwick yesterday. That 
won’t do. Sir. Times twe changing. This is a transition stage, and I think 
the front Bench will do well to understand that there is a democracy, 
that there is a public epirit which actuates it and that they should adapt 
themsielves to these changed conditions; there should be cidaptability on 
their part to the changes and to principles as well. There ought to be' 
political sagacity and many other political instincts in order to carry on the 
Government fully with the consent and the co-operation of the people 
themselves. I do not see at present any co»operation here at all. For 
the last three days I have been seeing that there is none. The moment a 
non-officia] Member brings up a useful proposition the Government^ays. 

No, we won't accept it."  If that is the case, it would be better to shut 
down this Council altogeth^ and let the Departments carry on their work 
as they used to do before. Let the Commander-in-Chief say, “  Here 
I  am, like President MacMahon, and here I mean to stand." '

Sir, I heartily support the Resolution.
• . 1

The H o n o u r a ble  M r . PHIBOZE SETHNA ; Sir, I will beg^ my reply 
ihy tendering ?ny oordiia! thanks to ihoBe Member^ of the Council ha.ve
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[Mr, Phfifoife Satbna.] " •
supported me in this Besolution and supported me so warmly. 1 will 
next turn to the objections of my Honourable friends, and I will begin 
first with the three Indian Honourable Members of this CoimciL who happen 
to be oonnected with the army for a series of years. My Honourable fnend 
Ck)lonel Sir Umar Hayat Khan took exception to the fact that I, a layman*, 
should encroach upon his province, so to say, and speak upon a subject, 
with whicsh he is so closely identified. Let me assxure him, that if I ever 
venture to bring forward a Besolution, or if I ever attempt to speak on any 
subject, I endeavour to do so after some little study, perhaps as much 
study as my Honourable friend devotes to the numberless subjects upon 
which he addresses this Coimdl. In addition to Colonel Sir Umar Hayat 
Khan, the Honourable Major Mohamed Akbar Khan and the Honour­
able Lieutenant Ghaudhri Lai Chand have also wound up their* 
speeches by opposing me. Sir, if you olosely follow the tenour 
of their speeches you will see that they amount to an approval of the 
principle which I have laid down in my Besolution. They all agree that 
there ought to be a national army, that the existing framework should be 
strengthened and improved, and yet with an inconBisteney that I cannot 
comprehend they say they oppose my Besolution. I therefore appeal to 
them that consistently with the speeches which they have made,— îf they 
do not choose to support me, that they will at least withhx)ld their votes, 
which is the least they can do.

Much was made by these thr^e Honourable friends of mine of the fact 
that there are several communities in India, such as the Sudras and others, 
who carnot possibly attain a martial spirit; and one Honourable Mejnber 
went on to say that the martial spirit must be the monopoly of the races 
inhabiting India in the north. My friend the Honourable Mr. Kale dwelt 
at some length on the class of men whom the great Shivaji converted into 
soldiere and the Honourable Chaudhri Lai Chand intervened by saying 
that cultivators are not Sudras. Will he tell me if the Ahirs of the United 
Provinces, if the Mahars, if the Bhils, if the Bhanjaras are not Sudras? 
Will he tell me if they have not rendered very efficient military service, 
perhaps as efficient as that rendered by soldiers of races to whom a 
martial spirit is credited. Then again, Sir, take the Mahrattas of the 
Bombay Presidency. I believe His Excellency the Commander-in-^hief 
will bear me out when I say that it is the opinion of more than one military 
authority that the Mahrattas in the last great war rendered as efficient 
service as any other Indian soldiers from the north or elsewhere. The 
proposal of my three Honourable friends amounts to confining the martial 
races to the north. What t^en follows? When we are to have complete 
self-government, according to them we are to have martial anarchy, for 
it is only they who can ttJte charge of the military and come down if they 
chose«upoD^he southerners- It is to prevent that and to cultivate ft martial 
spirit amongst all classes that I  have broughj forward my Eesolution.

. In this connection I forgot to quote a very pertinent extract from the 
dissenting minute-of Sir Krishna Gobind Gupta, Member of the Esher Com­
mittee. It will give a complete reply to my three Honourable friends. 
Sir Krishna Gupta said;

•

■■ It ha* thrown an nnwurily hea'̂  military burden upon one province, the Punjab, 
the evil effect* of which are already beMtoiag WiMrtot. It ha* ^  the fold of 
r«croitmeiit ontmde ttie border* of BrHf.h todja, brift«Dj[ ihto the I^ian amy mm 
who are not Briti»h Indita »ubject», »nch as the Pathan* from the North-West
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Frontiers and the Ourkhas from Nepal. The trans-frontier P^hans have ^een dis  ̂
credited and no longer form any appreciable part of the Indian army.**

and he tightly goes on to say:
The area of recruitment should be extended to all parts of India and everything; 

should be done io stimulate a material and patriotic spirit which decades of discourage- * 
Fient have repressed but never wholly extinguished.”

I now go on, Sir, to the objections made by His Excellency the Com­
mander-in-Chief. Some of them have already been dealt with and dealt 
with very pertinently by my Honourable friends who have spoken on behalf 
of the Kesolution. I hope that I will not omit to reply to any one of the 
important objections which His Excellency Lord KawUnson has advanced. 
Sir, in the first place I must thank him for two things, one for allowing 
me to amend my Kesolution. That amendment will satisfy His Excellency 
Lord Kawlinson and the House that I did not pin it down to any pcirticular 
form of compulsory military training and service. My amendment modifies 
“  compulsory military training and service "  by the addition of the words 
“  in any form that may suit the condition of the country,'' and I am very 
glad that my Honourable friend on the left (Mr. Purshotamdas Thakurdas) 
has enlarged upon that point in the course of the speech he has just made 
and has appealed to His Excellency that if he chooses to modify it still 
further in any way and allow the country to have compulsory militdry 
training in any limited manner or degree we shall be only too willing and 
content to accept his amendment instead of my amended Resolution. 
The second thing for which I would tender my thanks to His Excellency 
is the remark which he made to the effect that he sympathises with me in 
the Resolution I have brought forward. I am afraid, Sir, I have got to be 
content with his verbal sympathy and nothing beyond that; for ^most in 
the same breath His Excellency pronounced my Resolution as grotesque, 
impracticable and unnecessary. Now, Sir, he called it grotesque because 
he thought it was absurd to propose that 320 millions of people should be 
trained compulsorily and universal compulsory militar̂  ̂ training introduced.
1 made it absolutely clear in my opening speech and those who have sup­
ported me have done likewise, and I repeat again once more emphatically that 
we ask for nothing of the kind. I leave it to the Committee to make sug­
gestions after duly considering all the pros and cons. Therefore, it cannot 
by any stretch of imagination be called grotesque. He further says it is 
impracticable and unnecessar>% and the reason for that is our membership 
of the League of Nations. My friend the Honourable Mr. Purshotamdas 
has told us what is the value of the League of Nations to this coimtry.
It consists at the present moment of our being given a seat in that august 
body but better still of our having to pay and perhaps pay very substantially 
as our share of the cost because, so far as remember, payments have 
to be made in accordance with the population of a particular country, and 
therefore India has the empty honor of doing next to nothing in the League 
of Natiohs, and paying for it very handsomely. But, if Hi-» Ex^llency 
says that being a Member of the League of Nations we must follow the 
rules laid down by the League of Nations, may I ask His Excellency if • 
other nations do likevnse? Was not France asked to restrict her military 
armaments?' Did she do so? Further, did not President Harding of the 
United States of America when he invited different nations to the Washing­
ton Conference only last year to consider not only the naval reductions, 
but also military r^uoti^ns, did he not press upon France to agree and 
did not Franoe point blank refuse to decrease her military strength because 
of the situation in which she was placed? Does my Honourable friend
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[Mr. Phiroze Sethna.] « ^
find fault with France? {His Excellency the Commander-in-Chief: ' Y es/) 
Moreover, tte conditions in countries like France, Germany, Italy aad other 
countries are quite different from oiu-s. Not only are tliey Members of the 
League of Nations, but their neighbouring countries are also Members of 

>̂ the League of Nations. What is our position.? We have Afghaziistan, 
we have Bolshevic Eussia, we have Turkey as our neighbours. Are they 
Members of the League of Nations? Is not that a good reason to bring 
forward my Eesolution and will not nfy Honourable friend, His Excellency 
Lord Eawlinson, withdraw his objection on that particular ground?

Again, Sir, dwelling further upon this pointy may I remind His Excel­
lency that the Brussels Financial and Economic Conference which was held 
only two years ago imder the aegis of this very League of Nations, to which 
be referred, laid down expressly that every country which is a Member 
of the League of Nations should not spend more than 20 per cent, of its 
total income on military expenditure. Does my Honourable friend. His 
Excellency the Commander-in-Chief, subscribe to that theory? Is he not 
spending more than 67 crores in India? Was not that the amount last 
year, and which was not 20 per cent, but 50 per cent, of the total revenues 
of the Central Government? If S is Excellency desires us to conform to 
the conditions laid down by the League of Nations, I trust His Excellency 
will be the first to follow it religiously himself in that matter of the military 
expenditure of this country.

His Excellency next referred to conscription I know very well, that 
conscription ptinks in the nostrils of Britishers. His Excellency the Com­
mander-in-Chief said that it was because of the system of conscription in 
the Continent of Europe which proved a menace to the world that we had 
vhe great war. I say emphatically ‘ No My point is that if England 
herself had ccnscription, we never would have had that great war. 
Germany would î iever have characterised the British Army as that

contemptible little Army,’ ' and, Sir, the history of the world from 1914 
to this day and for many more years to come would have been, if England 
had conscripti )r, very different altogether. The great war, which has set 
back the pace of ciTilization which was responsible for the great holocaust 
of men, mon^y and ever\ t̂hing else,—which has retarded the progress 
of the whole vorld not for the 4 years that the war lasted, but peAaps 
for a generation or two— that great war would have certainly been 
avoided if only England had conscription and in which case Germany would 
never have taken the rash step it did.

His Excellency next opposed my motion on the ground of economy. 
He called my Eesolution impi»cticable on that ground. If I  take credit for 
enything, I may say that as a business man I have never endeavoured to 
bring forward in this House or any other body to which I belong ^ y -  
thing ^hich® I honestlv consider impracticable. It is because T  believe 
that the system which I advocate vtdll in the long run prove economical,—

* end I hope the Committee will be able to satisfy themselves upon it, and 
if I am called before it I shall be able to prove that it will eventually 
prove economical and no mistake. I say. Sir, it is because I believe it is 
practicable, because it is economical, because you can reduce your strength 
of the regular army of 2% to 8 lakhs and have larger reserves,^ I contend 
that it will copt the country c^ain ly  less than the 67 crores of rupees a 
year that it is now doing. I urge this House to accept niy Eesolution.
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f ’or it is neither grotesque, nA* impracticable, nor unnecessary^ as the- 
Honourable the Commander-in-Chief has tried to make out. *

• The'Commander-in-Chief also said that if the Eesolution were adopted, 
the cost of the training staff and the registration staff would come to a very 
Ifirge amount. I say, he is proceeding on a wrong assumption. I do not^ 
vant universal compulsory military training. Then, His Excellency dwelt 
on the Territorial Force. His Excellency will remember that during this 
Session I put a question which is numbered Question No. 143, in reply 
to which His Excellency himself, only two days ago in this House, said 
there were on 1st Janua^ 1928, 11,531 men in the Indian Territorial 
Force and 2,879 in the University Training Corps, between the two, a little 
ever 14,000, which is a mere drop in the ocean; and I would ask Hifr 
Excellency to consider if he is satisfied with this . . . .

The H onoitrable  t h e  PRESIDENff: I must warn the Honourable
Member that he is approaching his time limit.

The H o n o u r a ble  M r . PHIROZE SETHNA : Thank you, Sir. I
have much to tay but I must close if my time is up. I will end my reply 
with an earnest appeal to the Commander-inrChief, in th^ terms of the 
eppeal made by my two Honourable friends around me that if His Excel- 
kncy has any objection to accept my Resolution in the manner in which it 
i< worded in spite of the amendment which the House was good enough to 
allow, I for one, and I am sure all my supporters, will be only too glad 
t j accept any reasonable proposal which may be put for^’̂ ard by him and 
which if he does, in the words of my veteran and Honourable friend. 
Sir Dinshaw Wacha, will mean that the Government are wiUing to 
co-operate and not to non-co-operate with us.

His E x c e l l e n c y  t h e  COMMANDER-IN-CHIEF: Sir, as I said
when I addressed the House earlier in this Debate, there were certain 
nspirations, I described, in the speech which my Honourable friend had 
jnade, with which I was in sympathy. I may go further perhaps and 
say that in so far as his desire for the appointment of a Committee to 
examine this subject goes (though I am not prepared to accept it, at the 
same time I do see what he is aiming at), my feeling is—and I speak on 
behalf of my Honourable friends on these Benches—my feeling is that in 
so far as the question of a system of compulsory national military training 
and service is concerned—apart from anything that it may do, apart from 
any effect it̂  may haVe on what is called the martial and non-martial 
classes, with v/hich I am not concerned— în so far as that is concerned, 
we have a feeling of considerable sympathy. But, as a matter of practical 
]:olitics, it seems to me,— and after all I havt? some knowledge of what this 
means, some knowledge of what machinery is actually required to carry 
out a system of this sort particularly if it is the one, and essenlj^l one 
which my Honourable friend has put in his Resolution, of Compulsion—
I say unhesitatingly that It is not a practical proposition. I have described 
it, as my Honourable friend has reminded me, as grotesque, impossible 
and unnecessary I am afraid it is, and I am afraid it is because, in a 
huge country like this with the enormous difficulties both of transportation 
and communication, you will find that, even if such a scheme was devised 
for its institution, that it would give you in no way the objects that you 
apparently desire to attain. One of the speeches that appealed to me 
more than any other that 1 heard on this motion was that of my friend
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[H. E. the Commander-in-Chief.] ,
Sir Diftshaw Wadha, because he insinuated, if he did not say so direct,
that I myself was a - non-co-operator. It is the last attitude that I wish to
sdopt, a ^  I v^ould be only too glad if I saw any practical use in this

f<'ommittee, to meet my Honourable friends by agreeing to it, but it
appears to me that the question that you are going to give them to
examine, that the problem you are going to put before them, that the
terms of reference you will have to give to that committee, will assign
them a task impossible to carry out. Much as I would like to meet l£e
suggestions of my Honourable friends opposite, I do not feel that I can
rcquiesce in this, because I am the person ŵ ho it* responsible for devising
every possible economy in our military expenditure in this country, and the
•question that you would put before this committee is so impossible for
them to solve, that I do not think you are justified in spending the money
•necessary to appoint that Committee, and for these reasons therefore I
am afraid, much as I would wish to meet the wishes of my friends, I
must oppose the Besolution.
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The ('ouncil then divided as fo l lo w s :

AYES— 10.

Ayyangar, Mr. K. V. R.
Harnam Sin'h, Raja Sir. 
Kale, Mr. f . G.
Khaparde, Mr. G. S.
Porshotamdas Thakurdas, Mr.

Rampal Singh, Raja Sir. 
Ram Saran Das, Mr.
Ray, Raia P. N.
Sethna, Mr. P C.
Wacha, Sir Diushaw.

N O E S-14.
Akbar Khan, Major Nawab. MacWatt, Major-General R. C.
Butler, Mr. M S. D. Miller, Sir Leslie.
•Chadvirick, Mr. D. T. Rawlinson, H. £ . Lord.
Cook, Mr. E. M. Sarma, Mr. B N.
Crerar, Mr. J. Shafi, Dr. Mian Sir Muhammad.
Forrest, Mr. E . T. S. Tek Chand, Mr.
Lai Chand, Lieut. ; Umar Hayat KJian, Col. Sir.

The motion was negatived.

RESOLUTION RE NECESSITY OF CENSUS OF PRODUCTS OF
BRITISH INDIA. *

The H o n o u r a ble  S ir  DINSHAW WACHA (Bombay: Nominated Non-
<.fficial): Sir, 1 beg to move that: , ,

This Council recommends to the Governor General in Council the great importance, 
^onomically and financially, of taking a census of production of British India, every 
ten (10) years, classified accordi|jg to the Provinces, showing particulars specified as 
wder :—

^O utturn of agricultural products from all sources, forest included. ^
2. Output of manufactures and industries worked by power other than manuaL
3. Output of hand-looms and divers otber handiSrafts and industries so fwr as

statistics are obUiaable.
4. Output of minerals and mineral oils.
5. Outturn of salt, including rocksalt.
6. Outturn of opium.
7. Outturn of State-owned and private liquor distilleries. .
8. Miscellanoous.**
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The H o n o u r a ble  t h e  PEESEDENT : I would suggest to the Honour­
able Member tl^t, as the hour* is late, and as he hf̂ s *now mogtred his
JResolution, it might be convenient to him and also to the Member who has
io  reply to the Eesolution, for the debate to stand over till the next non­
official day. We will give the Honourable Sir Dinshaw Wacha priority,
if  that is his wish.

The H o n o u r a ble  S ir  DINSHAW WACHA: I agree, Sir.

The H o n o u r a ble  M r . D. T. CHADWICK: I quite agree

The H o n o u rable  t h e  PRESIDENT: In these circumstances, there­
fore, the Council will now adjourn till Monday, the 19th February, 1923,
at 11 o ’clock. •’




